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. Original A';spl_ic'ation No. 142 of 2020

BETWEEN

Renny Jacob George

8/o. George Mathai, -

Ovumannil House, Noorommavu P.O.,

Anicadu, Pathanamthltta District 689 589 ....  Applicant

AND

Kerala State 'Péllu'tiOn ControIJBdai'd,.
Pattom P.O., Thiruvananthapuram — 695 004
Rep by its Chairman and 7 others Respondents

To -

The Reglstrar s
National Greén Tribunal- Southern Bench
Chennai.

JOINT COMMITTEE REPORT FILED AS PER ORDER DATED 7.8.2020, BEFORE
~ THE HONOURABLE NGT(SZ} IN OA NO.142/2020

It is most hﬁmbiy_-éub'mitté& that:

1. This Honz-’ble' .'I"r'ibuﬁél has constituted a joint committee vide order dated
07.08.2020 and directed the Committee to inspect the area in question and
submit a status as well as actio_n taken report in respect of violation of mining
lease and mmmg closure plan committed by the 8% Respondent and further
directed that if any. v101at10n is found, the environmental damage to be
recovered from 8th respondent has to be assessed and if any excess mining has
been done after the Hon’ble 'High Court had declared that the operation of the
8th Respondent quarry was illegal, then that also will have to be taken note of
the Commitféé for the purposé'-'-'_o'f fixing the environment compensation to be
recovered. for ‘excess mining andthe 7% Respondent was appointed as Nodal |

Agency.

2. The Diféétbi“, Miniﬁg and ':Gebiogy_/ 7t Respondent has filed an interim
inspection report dated 01. 12.20_20 and sought a further extension of 3 months’
time to comply the order of this Hon’ble National Green Tribunal in the interest

of justice.

3. The interifii inspection report dated 01.12.2020 was filed before the Hon'ble
Tribunal on 04.12:2020. -



4. That further to obedience to the order dated 7.8.2020 of this Hon’ble Tribunal
in the present application; the Joint committee report has been filed herewith as

directed against the 8t Respondent.

“On the fofegoiﬂ'g-circﬁméténbes stated above, it is most humbly prayed
that this';_'H_Cn’ble Tribunal may be pleased to consider final Joint committee

report on record and pass suitable order and thus render justice.

Dated on this 15t day of June, 2021.

. . STANDING COUNSEL FOR STATE OF KERALA
L NATIONAL GREEN TRIBUNAL (SZ)

- GOVERNMENT OF KERALA

" COUNSEL FOR RESPONDENTS 3,4,6 & 7
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NGT (87) in OA Ne. 142/2020

Background

I may'inform that in obedience to the Order dated 7/8/2020 of the Honourable
National Greeﬁ'.:'Tfibunai in OA -’142f2(}2{}(SZ) filed by Shri. Renny Jacob George, a joint
committee cemiarising of 1) The Diétﬁct Collector, Pathanamthitta District 2) Senior
Officer/Scientist from State Environment Impact Assessrﬁent Authority (SEIAA) Kerala
(3) The then Director, Directorate of Miﬁing & Geology and 4) Senior Officer from
Kerala State Péﬁiﬁon Control Board was constituted to inspect the area in question and
submit a status as well as action taken feport in respect of violation of mining lease and
mining closure plan committed by the gt respondent. The Honourable NGT has further
directed that if any violation is found, the environmental damage to be recovered from
g respon’de'n’f_ has to be assessed and if .-'an'y excess mining has been done after the
Honourable 'Hiéh'.Court had declared tha;c the operation of the 8" respondent quarry was
illegal, then that ‘also will have to -be_t__aken note of the committee for the purpose of
fixing the enviroﬁﬁlent compensation to be recovered from him apart from the royalty, if
any, to be .recb{féféd from im for excess .nﬁn'ing. The Director, Directorate of Mining &
Geology was apiﬁéinted as th'e'-Nodal .'ég'é.ncy'for co-ordinating the same.

Accorﬁiﬁgiy a‘site in'spect.ion'w'a's conducted on 7/10/2020 after intimating all the
committee méiﬁbérs and the :applicah‘f vide letter dated 22/9/2020.(Copy attached as
Annexurel). The officers no‘r'ninated'-. from State Environment Impact Assessment
Authority.(SEL&A), Kerala,-and the Keraiai State Pollution Control Board (KSPCB), and

the applicant:,':'Si’i'.: Renny Jacob George could not attend the joint site inspection due to



> |

unavoidable z;eééc.).ns.- .The' ‘District - Céllector was represented by the Tahsildar, f
Mallappally along with the Taluk Surveyor. The Tahsildar, Mallappally Taluk, entrusted i
the Taluk surVej%b% to assess ‘the mined QUt'area within and outside the permitted lease
area. | |

At the time of site inspection on 7/10/2020, the Tahsildar, Mallappally informed
that the survey team may require at :iéaét.' two weeks for submitting the survey sketch |
after compieting’-'_-the survey works. The-*]_)irector of Mining & Geology deputed an j
Assistant Gedio"gi.s't:from the :.Dfiréctoré{e‘, to assist the District Geologist, Pathanamthitta
and the Taiﬁk.Sﬁ}véyor in the assessment works done by the Survey team.

The Honourable NGT had ordered the Joint Committee to submit the report within

19/10/2020, but ﬁhder the present situation of COVID-19 pandemic the Joint committee

was unable to submxt the report to the Honourable National Green Tribunal in the
stipulated timé, and a'two months extension of time was sought vide this office letter no.
6916/M2/2020 dated 8/10/2020 to NGT (SZ). As there was delay in obtaining survey
sketch from -Tahéilda‘r‘,: Mallappally, this office sought a three months extension from the

Honourable NGT vide this office letter no. 6916/M2/2020 dated 1/12/2020 to NGT

(SZ).This office on '-20.10.2020'reques"ted'DiStrict Collector, Pathanamthitta to issue strict
instructions to Tahsildar, Mallappally to complete the survey and to submit the sketch

and report within 30/10/2020(Copy . attached as Annexure 2). Since there was no

4
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response from: '.'tﬁe survey team, a DO letter was sent to the District Collector,
Pathanamthitta-.:(Shri. P.B. Nooh IAS)requesting him to look into the matter personally
and do the --n_éédfui. The copy of ﬂié ‘said DO letter is attached as Annexure
3.Tahsi1darMé11§ppaIthandéa over ‘the. Sui'vey sketch of the area vide letter no. A3-

3240/19 dated'(_}ﬁ.f(z)l.?(}.’li via post, which this office received only on 23.01.2021. Copy




of Survey map 'ial'_rbduc'ed by the sﬁr\?éy team of Taluk Office, Mallappally countersigned

by Tahsildar and Taluk Surveyci.r::of -Maﬂa'pp'aﬂy is enclosed as Annexure 4. Meanwhile

vide letter no. 6'9“1.'6/1\/12/2020dated 23/11/2020 to District Fire Officer, Fire & Rescue

Services, Pathanalﬁthitta, this office had requested the help of Fire & Rescue Services to
determine the depth of two water-filled ?its in the averred quarry. On 13.01.2021, a joint
site inspection':-ééﬁ:ipris;ing of (.}:‘eblog:fszt.,.'P_a:thanamthitta, a Geologist from Directorate of
Mining and Geéldgy'and ofﬁcﬁefs 'ﬁ(;m': Fire & Rescue Services, Pathanamthitta was

conducted to determine the depth of the water column in the quarry pits. A copy of the

site Mahazzar '6f :t'h_'e said inspection is attached as Annexure 5.
As ‘survey works and depth measurement in the quarry was completed, it was
decided to conveneé another joint Site-inépéction of the averred quarry on 23.01.2021. All

committee meémbers, quarry owner and the applicant were intimated about the site

inspection (Copy of the letter is attached as Annexure 6). Accordingly a joint site
inspection of é'll'.-:;'é'oinm&tee 'inéﬁibeﬁ*iﬂfihé presence of the quarry owner and applicant
was carried '01'1{':6'11' 23.01.2021. The copy of the site Mahazzar prepared during the joint
inspection is attééhed as Annexure 7.During the joint inspection, SEIAA and KSPCB

members were entrusted with the estimation. of environmental damage, if any, and submit

report on the c'c.')'.slfib'f environmental dégré’daﬁon which occurred due to quarrying.
Descriptiﬂn*bf;fh’é quarry site |

Shri.- ﬁ'é{_e'én ‘Mathew' Philip; Thekkenedumplakkal, Mallappally West was
granted quérf&iélg"-perrnits and two quarryih'g leases for Granite Building stone from the

District Office of :'Mining and Geology, Pathanamthitta. Quarrying operations were

conducted in ther-ér’ea of both the leases from 2006-07 till 2015-16 financial year, based

on RMCU -regi'sfration granted to the crusher unit situated in the same premises. On




perusal of the office records of the - District Office of Mining and Geology,
Pathanamthitta, it is seen that no mining plan and no mine closure plan was approved for

the two leasesand no environmental ¢learance was obtained for the same.

On preliminary 'é:fa;:n'ihaition itself it W.a.s'zob'vious that the quarry was subjected to over
extraction of Grgnite Building Stone from inside the lease area and illegal extraction of
Granite Buﬂdih’é: :_Stone from outside '-t'hellleas'e area. Two quarry pits were seen in the
averred area, _'tﬁé" first pit 'béiﬁg-_mo'stly*cmrered with water and the second pit fully
covered with Wéi:éfﬁ The first pit fall 'iﬂ*-susey nos, 325/1,2,3, 326/2, 327/1(2.0320 Ha),
305/10,11,12, 325/1,2,3, 306/5, 326/2,5, 327/1(1.6210 Ha), 305/12, 306/5, 325/3,
326/5(0.3740 Ha) totaling to an area of 4027 Ha and the second pit fall in survey nos.
327/1, 328/6, .’3"'2_9/9',1'0 totaﬁng to an area of 1.0160 Ha. In addition to this the area was
subjected to ek&é’ction of ofdir’xary earth which was transported outside the averred
quarry. A crusher is also situated in the quarry premises. On top of the quarry a worship
place of the local tribes can be seen. Area is hilly with exposed rocks and vegetation is
meagre. The aré'é::}igs rich deposits of Gramte Building Stone.

Methodology :. | -

Three inspections were conducted by the then Director of Mining and Geology
along with the--cémmittee members. An - Assistant Geologist from the Directorate of
Mining and -Geéiﬁgy', 'Thimvananthapu;é.m;- was posted in the quarry site to support
Geologist, Pati;éﬁzimthitta and the survey team. Besides this the Director of Mining and
Geology condﬁéied two site visits to coordinate the survey works and during these visits
necessary instruétions were given to GeoiOgist, Pathanamthitta regarding the assessment

of the averred quarry Photographs of the quarry site are attached with the report.

:hmm-:w“-w"- -



For .estirhaﬁon:' of tﬁe 'ex:c'aﬁ'at_e{i quantity of granite Building Stone from the l
averred area, -tpi.a.lsf--staﬁon survef Waé‘"é’oﬁdﬁcﬁted by the survey team in Taluk office, i
Mallappally, Péﬁﬁ_aﬁamthitta.-Through'th..is' survey the quantity of Granite Building Stone
extracted a‘boVe.'%h"é water table from the':é'v.éfred area was determined. Depth of the two
water logged pits - was determined '.bjr':;-averaging the cross se.ctional depths of the
respective pits.” SEIAA and 'KS?’CB.: fn.'e.:ﬁ.i.b.ers were entrusted with the estimation of
environmental _d#fﬁage, if any, and étibmit report on the cost of environmental i
degradation Wh1ch occurred due to quarrying.

On 3001 )’2621 the quarry 'owner';'_:Sﬁri. Naveen Mathew Philip was intimated to
submit detaills' of _-éﬂi déCuﬁents/réééfds' like previous permits/leases/movement

permits/transit passes/demand notices issued to him and details of the amount already

compounded byhzm, if any, in the averred area within 10 days, to prove the quantity of
Granite Buﬂdmg 'S:tone he ‘has iegal-lﬁr.iéﬁtrabted from the area. (Copy of the letter is
attached as Aﬁ:iekﬁre‘ 8). .Bu't: the quarry ‘owner has not responded or submitted any
substantial document so far.

The Director of Mining and Geology & Nodal agency for co-ordination of the

joint commit’t"e_é._r_héd submiitted an interim _féport before the Honourable National Green
Tribunal on 1.02.2021 rdelineafin'g the progress made by the joint committee in evaluating
the extent of illegal mining that had taken place in the lease area of the 8 respondent.

Assessment of penalty for illegal extraction of minor minerals
(Based on rule 108(1) & (2)'of Kerala Minor Mineral Concession Rules, 2015)

Volume of the extracted quantity of Gféﬁité'-Buiiding Stone in the quarry derived by the

survey team is given below:




Pit No.1 _
Excavated quantity from lease area above the water table

seen as water -I'cgged L wrz 345440 m3=863600 MT

—

(Specific Gravity of rock=2.5 tonnes per cubic meter)
Excavated quanitity from lease area below the water table

o . >
seen as water logged : |} = 262534 m3=656335 MT

(Average depth below water table=12.92 ‘m})

Excavated quantit:y from lease area éﬁciﬁ&in’g water h“

logged area | [=275570 m*=688925 MT
Excavated qu’:in..i.:'ity from outside leas'é éré; =44880 m3 =112200 MT
Total QUantitf-é%;;Vétéd from Pit Nod in metrictons = 23,21,060 MT
Excavated quanﬁfjr from lease area 'a'bovc_e :ﬁhé water table] >

seen as water logged | S _ =81280 m3=203200 MT

Excavated quantity from lease area below the water table 7 ‘
seen as water logged o [= 202184 m?=505460 MT

(Average depth below water table=19.9 m]

Total QUantitY';é%t:::avated frdm"P’i’§ No.2 m .r'_n'etric tons =7,08,660 MT
Total quantit;z: .eﬁéairatéd frém-?it No': 1&2 in metric tons =30,29,720 MT
As per record’s‘-zé.\'.failable in' District Cffice,’ ‘Pathanamthitta, from the year 2004-05 to

2015-2016 the'_quafryiowner was issued transit passes to transport 11,72,266 Metric Tons
of Granite Buiilding Stone {(GBS). |




Thus, " ” . :
Quantity of GBS legally ¢ ext:racted from the lease area = 1172266 MT

Quantity of.GBS illegally extracted from within and = 1857454 MT
(3029720-1172266)

o

outside the permitted lease area

g

Penalty for illegal extraction of 1857454 MT of GBS { = Rs.13,42,36,688/-
(Royalty+ price+ compounding fee} . )
(Rupees Thirteen Crore forty two lakh thirty six thousand six hundred and eighty eight

only)

In additidﬁ'ié 'ihis the sun'?e'jr cdt_idﬁbtéd by the survey team of Taluk Office,
Mailappally,”iha's revealed that atotal Quantity of 10175 m® (20350 MT) of
ordinary e'aﬁ:h"'\#és excavated fi’éi’n' .Survey no.s. 305/7, 305/9, 326/2,3,4 and

transported out51de the quarry site.-

Penalty for- ﬂiegal extraction of 20350 MT of 3
Ordinary Earth ~=Rs. 12,21,000/-
(Rupees twelve Iakh twenty one thousand only) -

The-Geoiog‘xst, District Ofﬁce, ‘Pathanamthitta shall be instructed to serve
the 8" respéﬁdent with notice demanding payment of the above mentioned
penalty for'i'llég.al mining of Granite Building stone and Ordinary Earth done

covertly by misusing the mineral concessions granted to the 8® respondent.

Estimation :gf:Eﬁﬁronhiéx;tél D:'amége |

Members of_..{he joint committee fro‘i_n'-SEIAA and KSPCB submitted the report
on environtental damage as'sessn_'ient'on' 31.03.2021. Copy of the consolidated
report is attached aiong:.'ﬁifh the .joiﬁt"report as Annexure 9. The total interim
environméntai ‘damage assessed for 3iilegal mining activity by the 8" respondent
in OA 142/2020is Rs. 158,99,95,103/-. Expenses with respect to long term
restoration_/rehabilitation' plan can be made only after the preparation of an

effective Environment Managemént:P.lén' as per the EIA guidelines.




Total Interiiﬁ':_E-ﬁvir'()nnientél“])am_'a'gés Assessed

LA

Total cost of land lo'st-'-'du.e ‘to illegal
mining activities Rs | Rs 10,086,000/-

LB

Land plot damage Rs 218,317,520/-
Total damages on agricultural loss (Rs)
for the period of 8yrs

1.C

Total ecologic-economic assessment of
water funds (Rs.). : Rs 3,433,920/

1D

In'te.ri.m '-Damage'_'asse‘ssed 'flor. illegal | Rs1,358,157,663/-
mining -

Total Interim Environmental damage | Rs 1,589,995,103/-
assessed

Suggestions of the committee

1.

Illegal .-e'x’ffacfion of minor mineréls from the averred sited has taken place
without'ré_gar'd to existing rules - and regulations thereby causing loss to
exchequer. B

Such large s‘éale'iilegai -min'iﬁg activity happens due to lack of continuous
monitoring of each quarry site. The Department of Mining and Geology has a
single office in each district headed by one Geologist and supported by
one/two Assistant Geologist. Heavy work load and insufficient staff prevent
the distrié.i:b'fﬁces from conducting regular periodical checking of each quarry
site. Stréng{hening of the Depaﬁiné:nt- of Mining and Geology by establishing
a District Mineral Squad for each district shall curb illegal mining to a large
extent. In addition to this local self-government offices should also be given
responsibility to report rampant illegal mining activity to the authorities
concerne’ﬁl.” _ _

Damage caused to environiment through such unscrupulous mining activity is
likely to be a permanent irreparable damage. Hence steps to prevent illegal
mining are to be executed rather than looking into new measures of
reclamation-and restoration. Préventing unregulated mining can help ensure

that all mining is bound by the same environmental standards.




4. The reclamatxon of the total damaged area of 5. 0430 hectares by filling the
pits with ordmary carth is not feasible. Hence water in the pits may be used
for domestic/irrigation purposes of the locality.

5. A comprehensive Environment Management Plan is required to be made in

this case for"é_ffétﬁve and3:lcng~=tem?res‘toration of the affected site.

1. District Collector, Pathanamthitta el

(Represented by the Tahsildar, Mallappally)
2. Senior Officer/Scientist, SEIAA o MALLAPPALLY

3.  Deputy Director I S :
for Dlrector of Mlnmg and Geoiogy,

Thlruva.nanthapuram

4. Envirom}ieﬁtal" Engineer,
Pollution Centrol Board,
Pathanamthztta
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. The reclamation of the total ‘damaged area of 5.0430 hectares by {illing the

pits with ordinary earth is not feasible. Vlence water in the pits may be used

for domestic/irrigation purposes of the locality.

. A comprehensive’ Environment Managentent Plan is required to be made in

this case for effective and Jong-term restoration of the affected site.’

District Collector, Pathanamithitta -
(Represented by the Tahsildar, Mallappally)

Senior Officer/Scientist; SEIAA

Deputy Director 1, e
for Director of Mining and Geology,
Thiruvananthapuram

Environmental Engineer,

Polution C"dzé{mi Board,
Pathanamthitia

Scanned with CamScanner
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ANNEXURE 1 |

.“

No G L/ M2/72020 - _ - Directorate of Mining and Geology,
o ' ' . Kesavadasapuram, Pattom Palace 1°.0),
Thiruvananthapuram - 695004,
Tel./Fax : 0471-2447420,
e-mail : diyeclor.dir.dmgiikerala gov in
S wwwidmge keraligov.in b

- Dated ::24.9.2020

From _ -
The Director of Mining and Geology
To |

[

The District Collector,
Pathanamthitta

&

Dr. Jayachandran. K.

SEIAA Menihaer,

Thiruvananthapurany

3. St Suchiihra, V,

Environmental Engineer,

KSPCB District Office, Pathanamthitta

Sub:  OA No.°142/2020 filed by Renny Jacob George - site
inspection - intimation - reg
Ref: 1. This office lctter of even number dated 11.9.2020
Order No.1872/A1 /2020/SEIAA dated 16.9.2020 of SEIAA,
Kerala o
3. ‘Letter No. PCB/HO/EE4/OA No.142/2020 (SZ) dated
- 15:9.2020 of KSPCB, Thiruvananthapuram
4. Order dated 7.8.2020 of the Hon'ble NGT

Kind attention is invited to the refercnces cited above. In this
context, .1 would like to inform that the joint commitiee 1s planning Lo
inspect the arca on 07.10.2020 at 11 am. You are therefore requested to
be present at the averred quanry site of Shri.  Naveen Philip Mathew,
Anicadu Village; 'QM:rziiz:zy,)]m,%_l'-_y‘ Tatuk for carrying out the inspection as
directed by Hon'ble National Green Tribunal.

Yours faithially,

oy -+ Director of Mining and Geology (i/c)

Copy to . S : _ _ —
1. ThéChairman, ' : P For kind information

Kerala  State Pollution  Control Board, l
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ShricRenny Jacob,
SOhetnmsnnil house,

The Admibmstraton,
SEUAA Kerata,

RESRTC Terminal Comipley,
S hHanpanoor,
CThiravananthapurim

Dyisirier Offiee,
o linnnthign

Naoronunnwve 1740,

Aanteind, : _ : ‘
Poathanamihitin GSUBRG - You are hereby instructed 1o be

wty

mk‘%

Dot B andonrnaton

i &

(Yot e berebs nshenfied to caninet the
concetned Villape ©ilhoes . Toduk surveyor Tor
then amembince o the o sie mspecuon
Al also mstiocted o prepoae aoreport on
detinls ol inineral concessions and details of
the sand goarry and also instrucied w0
swcormpany the joint commitice

present at the site with the

Shei, Naveen Mathew Philip, | eeess:

Thekkenedumpackal, -

Malappally West,

Pathinmamthitta 689 5071




Na.6916/M22020 - RS _ - Pirectorate of Mining & Geology
' Kesavadasapuram, i"a('gﬁm Palace.P.O.
- Thiruvananthapuram - &,
Tel/Fax : (1471-2447429
e-mail © director.dir.dmg{@kerala gov.in
Swway dmg.kerala.gov.n

Date: 204102020

I"rom

The Divector orMmmq & Geo]og\ {i/ ey

Government of Kerala
To

The District Collecter

Pathanamthitta 4
S,

Sub-  Govemment of Kerala- De;}&i‘&hcﬁf of Mining and Geology-
Order dr.07/08/2020 of the Hon ble National Green Tr;buna] in OA-
142’202&](%7)- -reg;

Ref- 1) This oihcc letters of even number dt. 11/09/2020 and 22/05/2020
2} This l_e’tler of even number dt;ﬁg:’ 10/2020 10 NGT, Chennai (SZ)

Kindly see the above cited references Vide Order d1.07/08/2020 of the Hon’ble National

Green Tribunal in OA-142/2020(5Z) filed by Sri. Renny Jacob George, a joint commutiee
omprising of 1) The District Coilector, Pathananithitta District, 2) Sentor Officer/Scientist from
State Unvironment Impact Assessment Authonty {SEIAA) Kerala, 3)The Director, Directorate of
ining & Geology, and 43 Senior ufficer fronr Keradu State Poliution Control Bowrd was
constituted o inspect the area in question and submit a status as well as action taken report in
respect of violation of mining lease and mining closure plan committed by the 8" respondent and
i there is any violation found, to assess’ the environmental damage to be recovered from him
and if any excess mining has been done after the Hon'ble High Court had declared that the
operation of the 8% '15e's;a'0;1denz' was illegal, thén that also will have to be taken note of by the
commitiee far the purpose of fixing the environmental compensation to be recovered from him

:'.J

apart from the rovaity if any, 1o be recovered from him for excess mining.” The Direcior,

Jheciorai
same. This was mumdh,d 0 you v ide letter dt 117972020 as cited in reference (1),

Accordingly a'site inspection was fixed on 07/1072020 afier intimating all the committee
members vide letter di22/09/2020 (ref 1). The officer nominated from State Environment Impact
Assessment Au‘thm%ty’{SEEAA): Kerala, could not attend the inspection due 10 non- availability

s of Mimimg & Geology was appf}inim’ ax the nodal agency for co-coordinating the

ANNEXURE 2.




of transportation and the nomingted member from the Kerala State Poli

ution Control Board was
under quarantine due 1 (°0) VID-19.

Though he was already intimated, the apphicant, Sri. Renny
lacob George'did not atrend the joint site nspection. The District Collgetor, Pathanamthitta was
represented by the Tahsildar, Mallappaily along with the Taluk S%Jrveyor. The Tahsildar,
Mallappally entrusied (he Taluk Suwrveyor, Mallappally Taiuk, to assess the area mined for
Granite Building Stone and Ordinary earth, which comes under the lease areas and also the area
thal was mined outside (he fease area, ifany. The Hon'hle N

NGT had ordered the joint committee
o submil the report within 971012020, Since; under the present situation the joint committee is
anable to submil the repor 1o NGT invthe

stipulafed time, a two months extension was sought to
NOT vidé vef 2 (capy enclosed).

At the time of sie mspection o .7:'1'0/2{}2(}; the Tahsildar, Mallappally saig that the survey team
may require at least (wa weeks for completing the survey works including the skeich. The
Direetor off Mining & Gieology deputed an Assistant Geologist from the Directorate to assist the
Pistrict Geologist: Pathanamihitta and the Taluk Surveyor in the assessment works done by the
Survey Team. Bt if liag come to the notice of this office that survey works in ¢he averred areg
has not yel been initiated by the 'I":xhsildar,--‘Mal?appalIy and his survey team. Only on completion

ol the survey works can (e 16int Commities comprising of ail the members make anothéy site © "

spection and subimsii repart 4o NGT. I the report is not submitted in time, it may invite

comtenint of the srder of NGT IHence it is requested (o give striet instructions to Tahsildar,

Matlappally 1o complete the survey and submit the sketch and report within 30/10/2020.

frae '1"(I.‘-’H!'(f"fla.‘e’u.’i".l‘ L] #\:(:;]’" Yours faithfuliy

R Q</ . 2@\\#(!‘%'20‘

The Director of Mining & Geology (i/e)




ANNEXURE 3

[

No. 6916 /M2 /2020

i?‘ ] L ;
Dear Mr.P.B Noo}rj\?wtnct Coﬁector Pathanamth1tta _

As you are’ aware the Hon'ble National Green Tribunal, SZ Chennai, in
the order dated 7 80020 in the matter of OA 142 /2020 has directed to
constitute a 301111: commlttee compnsmg of the undersigned as rfodal agency
along with your goodse}f and scnior officials from Kerala State Pollution Control
Board and State Env1r0nment Impact ‘Assessment Authority for submitting a
status report in respect of ‘the quarry of Sri Naveen Mathew Philip,
Thekkenedumpackal House, Mallappally West, Pathanamthitta in the property
comprised in Block 31 Survey no. 326 /2 etc. of Anicadu Village of Mallappally
Taluk of Pathanamthitta District. In order to comply with the order of Hon’ble
NGT, 1 had’ sent communications on 1179/2020, 22/9/2020 and 20/10/2020
but survey formah’aes are yet to be ﬁnahzed 1 am concerned that any delay in
finalizing the- survey may lead to initiation of contempt of court proceedings
against the ofﬁcaals in the joint cotamittee. I request you to personally look into

the matter and do the needful at the earhest.

Diate KA9NME Z2o2¢ -
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ANNEXURE 6
' Directorate of Mining & Geulogy
Kesavadasapuram, Pattom Palace P.O
Thiruvananthapuram-4

Tel/Fax: 0471-2447429
e.mail:director.dir.dmg@kerala.gov.in
www.dme.kerala.sov.in

- Dated: 16/01/2021

N, 6916/M2/2020

The Director of Mining & Geology.

1) District Coi]e'c"tor‘, _ c
Pathanamthitta. L aZ

I3
—

Dr. }ayac.i}a.ndran',. -
SKIAA Member, SEIAA Kerala, KSRTC Termninal Complex,
Thampanoor, Thiruvananthapuram.

3) Smt. SuchithraV,
Environmental Engineer, -
Kerala State Polluition Control Board,
District Office, Pathanamthitta.
Sir, ' L
Sub-  O.A. No. 142/2020 filed by Renny Jacob George - site inspection
intimation - reg. _ ‘
" Ref:- 1) Order dated 07/08/2020 of Hor'ble NGT.
~°2) This office letter of even .da’t'éd 24/09/2020.
Kind attention is invited o the reference cited above. The joint committee is planning to
inspect the area-on 23/01/2021 at 11.30 &m . You are therefore requested to be present at the
quarry site of Shri. Naveen Mathew Philp,at Anicaudu Village Mallappally Taluk for carrying out
the inspection as directed by Honrable NGT.

Yours faiul)l»,

ot

. Directod g & Geology (i/c)
Capy to- B . '
1. The Chairman, . . .
Kerala State Poltution Control Board,
Pattony, Trivandrum ~ 4.
The Administrator,
SEIAA Kerala
KSRTC Terminal Complex, _
Thampanoor, Thiruvananthapuram.
The Geologist,
Distict Office,
Pathanamthitta.
4. Shri. Renny Jacob,
Ovvumainil (Fouse),
Noorumavu. ., L
Anicadu, Pathanamthitta - 689 589 -
5. Shri. Naveen Mathew Philip,
Thekkenedumplackkal, o
Mallappally W, Pathanamthifta <689 501.
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ANNEYYRE @

No. 6916 /M2/2020 ~ Directorate of Mining & Geology
e .. Kesavadasapuram, Pattom. P.O
- - Thiruvananthapuram-4 I
" TelfFax: 0471-2556790 |
. E-mail:director.dir.dmg@kerala.gov.in
- www.dmg kerala.gov.in
- Date; 30,01.2021

Director of hﬂrﬁng:& Geology o

Shri. Naveen Mathew Pl*uhp
Thekkenedumplackkal

Mallappally W, Pathanamthitta-689501
e-mail: naveen.peege@grmail.com

Sir,

Sub:- Mmes & Mnerais- Department of Mining & Geology ~ Order dated 1
7/8/2020 of the Hon'ble National Green Tribunal in OA - i

142/ 2020(SZ) ~joint inspection- action taken report- relevant records
sought—reg

Ref:- 1. Order dated 7 /8 / 2020 of Ho "ble NGT (SZ) in OA No. 142/2020
2. Site inspections conducted on 07.10.2020, 13.01.2021and 23.01.2021
’oy the }omt committee -

Kind -attenhon is m‘VIted 1o 'the references cited above. You are aware that,
in obedience -t_'o' the Order dated 7/8/2020 of the Hor'ble National Green
Tribunal in OA 142/2020(SZ) filed by Sti. Renny Jacob George, a joint committee
comprising’ of 1) The District Collector, Pathanamthitta District 2} Senior

Officer/ Sc1entxst from State Envxronment Impact Assessment Authority (SEIAA)
Kerala (3) The-Dn'ector, Dlrectorate Qf Mining & Geology and 4) Senior Officer ‘
from Kerala Sfé’te Pollution Control Board was constituted to inspect the area in %
question and submit a status as well as action taken report in respect of violation i
of mixﬁng‘.le'aS'é:-'éﬁd ‘mining closure "piéin committed by the 8% respondent, Shri.

Naveen Mathiew Philip. Three inspections were conducted by the Director of



Mining and'-.Géology in the averred quarry site along with the committee
members. ’I}le total quantity of Granite Building Stone excavated from, the
lease/ pérﬂfiit -area allotted to -yQiz and area outside the lease/permit area has
been Cérh?uiéd. Details of  all documents/records like previous
permits; leases /mOvemen_t fpérﬁité/ transit passes/demand notices issued to
you and details of the amount 'aire'ady compounded by you, if any, in the
averred area may be submitted within 10 days from today, to prove the quantity
of GramteBuﬂdmg Stone you'héﬁéziézgaﬂy extracted from the area. In case of
non—submiééiﬁﬁ of relevant tecords .Wiﬂrﬁn the stipulated time limit, the
committee”é}.iéil g0 ahead with :_th'é submission of final report before the
Honour‘ablé ‘National Green Tribunal based on the data available with the

comumittee.

Yours faithfully

o
W
Zﬁé{xl
Director of Mining & Geology (i/c) &
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Annexure -9
ENVIRONMENTAL DAMAGE ASSESSMENT AS PER 142/20 NGT

1. Background of the Damagmg Act1v1ty

The 1ssue for conszderat:on in O.A. 142/2020 is the violation of mining lease and mining closure
plan committed by the 8th respondent in Anicad Village, Mallapplly Taluk, Pathanamthitta. The honorable
NGT has directed to’ constltute a joint- commlttee to -ascertain the present status and environmental
damages due to quarrymg conducted by 8t rcspondent It was also directed to assess the environmental
damage to be recovered from the 8% respondent in case of violations.

Accordmgly Joint committee ‘was constituted with Dr BaijuK.,Director of Mining and
Geology as nodal officer , the District Collector, Pathanamthitta, Dr. Jayachandran K., SEIAA member
and Suchitra V., Environmental Engineer. as members.

The 8th respdﬁdéht'Was conducting 2 granite quarries in Anicad Village, Mallapplly Taluk,
Pathanamthitta and the Consent to Operate was 1ssued from the Kerala State Pollution Control Board for

the two quarries as detaﬂed below

Name Sy. Nbs. _. | Area-iﬁ'heété.res i Cohsent to Operate issued
-1 Consent No. Date Validity
| "QCO/PTA/24/2008 12.06.2008 | 30.04.2011
328/6, 3299, R
320110, . 32771, | 5.1962° | QCO/PTA/24/R1/2013 | 29.05.2013 | 30.04.2014
Quarry 1 325/1, 32502, | |
305/10, 305711 | QCOPTAZ4/R2/2014 | 11.11.2014 | 30.04.2017
B | QCO/PTA/148/2013 | 29.05.2013 | 30.06.2015
Quarry 2 326/2, © 326/4, | 1.0183

326/5. - _ | QCO/PTA/148/R1/2014 | 01.17.2015 30.06.2018

Copy of the Consents to éber&té issued are eﬁ’cidéé& iﬁérewith as Annexure (1)and (2) respectively.
Quarrying opéfétibn came under the pﬁr\%iew of the Board in 2006. At that time Consent was
issued to Quarries meetxng distance criteria under: Water Act and Air Act only. As per the then siting
criteria, there shall not be any residential buﬁdmgs pubhc roads, public buildings, rivers, bridges etc
within 100 m d1stance fmm the boundary of the quarrymg area and the entrepreneur shall have mining
lease / permit from th_e_ :Mmmg & Geology Department. The unit was surrounded by plantations on all
sides and there Were 1o 'fesidential -Eﬁil'&ingg“'.W_ith'i'ﬁ'--lOO m of the quarry boundary. Consent was issued
based on letter of indéﬁf, Lease/permit issued ffbni""Mining & Geology. The 8 ™ respondent possessed

valid lease from the Mining ‘& Geology Depértxﬁent ‘Later based on various Hon’ble NGT & Hon’ble




AD

High Court Orders‘,-'Béé:ra”insis'te'cli Environmertal Clearance for considering issuance of Consent from the
Board for all quarrymg activities: True  copy of the Board’s circular dated 09.09.2015 insisting
Environmental Clear'aﬁ(_;:'e for all quarrying' activities'is enclosed herewith and marked as Annexure 3).
2. Site Visit and Sample analysis details o

As decided in the joint inspection of the cbmﬁzittee members on 23.01.2021, Board officials (the

second respondent) inspected the quarry on 4}’2}’2021 for a detailed survey of water availability ,quality

and environmental d'amagé assessment: ‘Water samples were collected from the quarry pits and nearby
wells for analysis. 5 .

Satellite view of quarrypits -
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2.Envi-ronm-e'iitéil Damages observed
2.a. (}bservatlons _ _ o | B
1. There was “ho mmlng Operanon in the site. Crusher unit adjacent to the quarry no.l was

working. Quarry pltS 1&2 were filled w:th water Water from pit no.1 is used for operations

in the crusher unit, Fish farming is carried --out in the quarry pits.

2. The terrain is. thy with a large amount of exposed rocks. No residences within 200m

radius of quarry and crusher unit’ except thexr staff quarter.

3. Rubber piéﬁtéﬁdﬁs Wéte sebi 4found .fhe'-pits'. Other plantations or vegetation noticed in the
site includes 'teak:.ee'conut mango,. jaC‘k'ﬁ"uit pepper, coffee, tapioca etc. Some area in the
premises of the 8 respondent were seen vacant or uncultivated. On local enquiry with a
senior citizen, reported that no significant change in crops occurred during the last 25 years.
The person;_opmed ‘that _peopi_e change _the type of crops according to their wish. Rubber

Plantations are seen‘more in the locality. .

4. There was no Water in the Marinathuthodu during the time of inspection. It is a natural
drain starting from somewhere in the upper side-of the locality and flowing through the front
side boundary of fhe 8 th respondent towards the downward direction. The 8™ respondent has
provided protectmn walls to the thodum ﬁ‘ont of their boundary to some extent . The runoff
from the area and overflow from the’ quaxry pond during the rainy season may reach the

canal. During the time of inspection time any-dep031t of quarry waste in the thodu was seen.

5. The Malanket.'tukara' Devasthanam tribal temple is situated towards eastern side of the
quarry pit 1 and"'a't'.a'distance of 10 'm-"from .'the boundary. The temple has no permanent
structure. A stone m place of  idol’ and Eamp made of stone is placed on the top of the rock.
There is no daﬂy pooga in the temple Any damage to the temple due to mining activities were

not noticed. A name board is dlSpiayed m the prermses
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2.b.Results of analysis -

The analysis reports of the samples collected on 04.02.21 are attached herewith as Annexure

4. No significant quality change in the wells except presence of turbidity beyond limits as per

drinking water standards as per IS 105001'20.12..".1‘}16 well water owned by Sri. Rajan Mathew

is located near t_o'-zthé' Mannathu th"odix. The '.aﬁalysis reports are tabulated below.

ﬁ'om :

.SGm

103 m

: 116 .m

128 m

Distance 143 m {137 m|234 m
quarry from from | from: . | from | from from from
quaity 2 | quarry | quarty  § quarry | quarry 1 | quarry | quarryl
i I R 1

Parameter Well of | Well | Well s Well | Well of | Well of | Well of Limi

| -Sajith - {of of - |of . | Murali | George | Rajan it

| kumar | Philip- | Philip- | Philip | dharan Mathew
pH 59 57 168 |68 |71 60 |57 6585
Total Dissolved {48 30 100 - | 118 140 122 126 500
Solids {mg/l} = .
Biochemical 1.4 1.1 1.3 I.9 0.7 0.8 1.5 -
oxygen demand
{mg/1)
Hardness(mg/1) | 28 16 18 1% 20 i4 16 200
Chloride{mg/T) | 20 14 12 16 16 12 26 250
Turbidity(NTU) | 1.2 1.6 39 |43 6.2 5.7 53 1
Total Coliform |90 | N |Nil 190 | N KA | 100 0
CFU/100 mi e _ _
Fecal Coliform}30 . Nil . {Nil.. ] 60 Nil Nil 30 0
CFU/100 mi '

Tabulated re’si'ﬂtsl of well water ':a'n'alysié'“ o

The turbidity of all the well water samples collected are beyond the permissible Hmits of the

drinking water .siiéﬂdérds as per 18-10500:2012 . Turbidity is comparatively less in the samples

collected from :th:e} _wélis nearby ‘the quarrying area . Low pH and presence of coliform were

noted in some sarnples. pH may be low because of soil being acidic and presence of coliform

due to sewage contamination. -

| Quan’y Nb.l

Quarry No.2
SL.No. | Parameter unit Point] - | Point2 | Point3 | Point4 | Pointl | Point2 | limit
1 pH : - 7.3 7.2 7.3 7.3 7.2 7.2 6.5-8.5
2 Dissolved. mg/l 6.7 6.4 6.7 6.8 5.8 7 -
Oxygen. - o
3 Biothemical mg/l 1.9 2 1.9 1.8 0.9 0.7 -
oxygen | .




demand ;- .

4 Conductivity *. | umhos/cm |:169.9 - | 173.5 169.9 187.4 | 8558 1| 70.08

5 Turbidity = | NTU 1 17.500.1 19 7.5 18.8 1.8 16 1

6 Total . mg/l | 166 {192 166 206 30 26 500
Dissolved : -
Solids - - - . S

7 Total : mg/l 1495 | 179.8 149.5 193.1 | 18 15.5
Suspended - :
Solids _

8 Total - | CFU/100 | Nil Nil Nil Nil Nil Nil 0
Coliform - - ml _ _

9 Faecal .- | CFU/100 -{ Nil | Nil Nil Nil Nil Nil 0

Coliform - {ml

Tabulated results of analysis of water from quaary pits
With respect to drinking water standards (IS 10500:2012), turbidity of all the water samples
collected from qﬁéﬁy pitsno. 1 aré'beyond the limit. Mixing of dust and sand with the water

occurs due to pro'iiimity ‘of sand production in thé crusher unit.

2. c. Environmental damages due to mining operation

Expected dmﬁa'g‘e;; due to ‘the quarry nﬁﬁiﬂg'-aétivities are damages due to over extraction of
granite building stone,damage to the -"'c."rop's,' .ground water depletion/ contamination, soil
texture change, : land damages, quaiitﬂr '__de'té'rioration of the areé etc. Based on these
assumptions, in Of&ér’ to assess the damages, letters were sent to the Agriculture Department,
Soil conserv’a'ti(_jn: Depattrment, Ground ‘water department, Irrigation department and Village
office for cdﬂécft'i.{.):n of data from the past. Leiters sent to the various departments and the
reply are encloé'éd--hérewith as Annéxure' Sand 6 respectively.

1) Quarrying dpéfétio'ns' in the property of 8th respondent started from 2006-07 and continued
upto 2015-1 6. No hﬁning plan and mining ¢losure plan was approved for both the quarries. It
was rteported by the Department of Mining and Geology that there was over extraction of
ganite building ‘stone in the in and out of lease area. In addition to this over extraction of
ordinary carth Wa“s.-.a'iso done. . _ o

2) OIdinafy'éarﬁ__r.W'as removed from an area of 0,357 Ha. The vegetation from this is lost and
records regardmgthls is availéblé.-‘ Rubb_er' ijlantations are mostly seen in the area with a few
teak, coconut, 'mahgé, jackfmit; pepper, c‘offe’lé; tapioca etc.

3) Run off duri'n:g. rainy season from the premises of the 8" respondent may have reached

Manimalayar through MannathuThodu. Executive Engineer,Minor Irrigation ,Pathanamthitta

ey



has reported several ."complain'ts'regarding-diScharge of waste into the Mannaththodu and air
pollution existed, |

4) No significant charige in soil texture occurred during the period from 2006-2021 as per
report submitted by the Assistant Director So'il-Survey Pathanamthitta. '
5) Water avaﬂablhty in the locahty 1$ Seasonal and impact of water stored in the quarry pits
is not reflected i m the wells of Surroundmg area as per the report of District officer, Ground
water Department, Pathanamthitta: The Tocality comes under safe block.

6)Turbidity in the well water samples collectéd in and around the quarrying area is beyond
the limits prescribed by drinking water standards (IS 10500:2012). Turbidity is high in the
water stored in the -quarry pit No.1. 'Presence”: O'f'tu'rbidity is more probable to be resulted from
operation of crusher unit than quarrymg operauons Mining Operations has not affected

water quahty sxgmﬁcantiy
3.Envirenm§ental-])2mage Assessment

Human beings" a're"'oﬁly one among. the hundreds of species living on this earth But
consistently it has been observed that many of the anthropogenic activities are bringing
irreparable damageto the environment. Any’ kind of this damage once happened brings severe
changes in the dehcate balance of the eccsystem Eventhough there exists scientific strategies
to find out’ the damage -assess the damage, compensate the damage and repair the damage,
none of these approaches can bring the' affected part of the environment back into its original
structure It is understandabie that eomfortable ex1stence of human life is not possible without
making some dlsturbances to the nature.However as responsible citizens of the nation it is the
primary respdriﬁbﬂitjf of each individual to go ahead in his life without making much
damage to 't"he".erﬁ.vircnment so that ‘at least the same is retained in good condition for future
generation's..'EI'A-: 2006 rules definitely provide a strong platformfor the progressive
dcveiopmen’éal'_apprcach and'::eﬁi?ircnmenfai .protection hand in hand.Any violation of EIA
2006 is to be SEﬁQﬁsly"3dea1t'Wi'tﬁ" and shiould be addressed with ultimate concer.It is also to
be mentioned thaf -ﬁféséfvatioﬁcf the nature as per EIA rules is to be imposed on a strict basis
rather than puttihg damage assessment and compensation strategies after making any kind of
permanent damage to the environment. '

Any kind of mmmg activity is sure to bnng environmental damage on a wide variety of
aspects such as: on Iand, soil; waler air, vegetanon etc.Hence all mining activities are to be
carried out as’ per the existing rules and- regulatlons which gives room for addressing the

challenges that is ‘being caused in the environment.[llegal mining without exploring the




impact asse'ssmeh:‘.c_ and withoui:'mﬂcing the'.E'n'v'.iromnent Management plan is sure to bring
irreparable -daméée'-_tb the envi:eﬁment és_'}iaﬁpened in the present case.

As the ecosystem .-i:'ej:'vresent quite'eo'rnpi.ieeted"conception it is considerably challenging to
assess the cost of :ﬂie -éamage happened 'to'.'the environment by human activities and to
estimate the cost of environmental restoration.In the present case of OANo 142/2020
procedures to be: adopted for: damage assessmient and compensation are further challenged as
this unsustamable mining has happened for eight years from 22-02-2008 to 16-03-2016.1t is
to be noted-_that';thereaﬂer the 2018 ma;or’_ flood and the 2019 minor flood came and the area
under study ,Amcadu village was much'affected by these challenges.

However an attémpt has been made usmg the equivalency analysis method to assess the
environmental dé:ﬁ’a'ge that has happened-‘aﬂdsubsequently the compensation for the same.as
per the NGT case 142/2020. |

Environmiental damage 'a'sses'sni_ieﬁt' and estimation of compensation generally involve
Stage 1-Interim  damage assessment and compensation for temporary restoration
activities | )

Stage II- Expenses with r'espe(':i to long term restoration /rehabilitation plan

Stage II- Cost assocxated with all studles, mvestlgatwns and reviews associated with
damage assessment and restoratmn activities -

STAGE1 . _

The first step of Intenm damage assessment ‘and compensation for temporary restoration
activities in this: case mvoIve

I A. Land lost: due to unsustamable mmmg activities

1.B. Land plot damage -Lost.oppertunities

1.C. Damage to water funds

I.D. Damage dne to unsnstamable/ﬂlegal extractmn of minerals.




STAGE 1 : ) L

I.A.Land lost due to the illegal /unsustainable mining activities

This assessment --'éo‘nsiders the cost of land ‘area if it has been left undisturbed.The
unsustainable operation conductedin the 31te has resuited n the formation of two quarry pits.
Details of Land lost _

Area of Mine pit Nol— 4 027 Ha

Area of Mine pit No'2=1.0160 Ha

The total arca of the Iand lost due to unsustamabie mining activity-5.0430 Ha

ie 50430 Are”

Cost of land "a's-"p'é:_f Kerala State Land Revenue record- Rs.20000/Are (Annexure 7)

Total cost of land lost due to unsustainable | = 504,30 x 20000 = Rs 10,086,000/

mining activities

LB. Land iilbt--_:d;i-niége&ue:tb the illegal /unsustainable mining activities

Land -p!ot'démége is calculated on account of lost opportunities to utilize the land
for other pﬁr'pé'Sés,-if it ‘was not damaged by the unsustainable mining activities.

The lost opportumues can be loss m agr;culture loss in recreation activities, cultural
act1v1t1es, ﬁshenes etc. _'

In the present case as the area falls in the interior region of the Anicadu village the
major lost opportunity can be loss in agriculture. There is very less chance of loss in
recreational '-éct'ixfiti'es', cultural activities and fisheries in this area.

As per the lé'i':.t:é.r dﬁted 4-03-2 from -th.'é:Assistant Director, Agriculture .Government of
Kerala and’ aiso as per the field mspectlon conducted by the joint committee the major
cultivar in thlS area is being taken as Rubber tree. Hence the lost opportunity has been
calculated by taking the p0551ble ‘rubber cultivation being lost in this area due to

unsustamable mmmg

Formula used in: calculatmg damagcs caused td ‘lost opportunities’ is given below

D(LP)=A (LT +G)




D(LP) - Damage ‘caused to the land that had been previously utilized for recreational/

agricultural/ or any other Tost opportumtzes (Rs /year)

A - Areaaffected by direct impact (Hectare ) = 5.0430 Ha
LT - Avérége.iéx on land'baid to the -G'o’ift; per unit land = Rs.500/ Hectare
G - Cost of "t_ﬁé-'lo'st oppOﬁhﬁities (fO '.be' géined fromrubber cultivation) from [ hectare

of land (Rs.) “—“5410’9/A1"€ = 5410900/Ha(--Aﬁnexure 13)
Period of miniﬁ'g; 8 'years

D{(LP)=5. 0430 (500 + 5410900) Rs 27 289 ,690/ year (rounded to the nearest non-decimal
value)

Total Damage org..-a'gﬁculture Joss for 8 yeé'rs : R's.2'7,289,69€) x 8 = Rs 218,317,520/-

1.C. Damages to water funds

The two pits formed out of unsustainable Tﬁiﬁing has been covered with water and this may
be inclusive of both run off water and" ground water .Hence this much water has been in
check for the near‘by population for the period during which the mining activities has been
conducted in an unsustamable way Hence the nearby population of average 2175 residing in
the two wards ( out of 13 wards in the Amcadu panchayath/Total population of 14140 as per
Kerala state Govemment details) had been demed this opportunity and therefore is taken into
damage assessment.( Annexure 9)

“Mannathuthodu” a creek flowing into Manimala tiver is seen in the location and as per the
report from the Exétitive Engineer,Irrigation Department letter dated 26-02-21 Annexure 11)
and as per the fi'ri.s.p'éct'ion of the joint commitiee, thethodu is now empty. However there is a
possibility of fhég "-.thbdﬁ 'being accmnulatét.'l.‘ﬁith'the waste from the quary which now stand
impossible to 'é:s.se'_s"s the damage as'it ha‘ppéneﬁzlong back. Executive engineer also points out
the possibility :o"f'air pollution happened at that time. However, this also could not be assessed

as it happened Way back in 2016.Monitoring of air quality also needs sophisticated approach




with mobilé'-éifﬂ_ilualit'y 'monitoﬁng device and expert team trained in that respect. The
analysis of neaﬂjj?':\?valls' by KSPCB "édes‘-that the water is not much damaged.

Hence in this stép"t_b-assess the ‘damage ‘affected on waterfont a total ecologic and economic
assessment of surface /ground water is being made.

Formula used iﬁ"'t:a.lculating damages caused to water funds is given below
D (SW)=WP &, Ki.Hi

D(SW)-Total -'ec010g1c~econ0mié'_a'ssé:s'smeﬁt of surface water (Rs.)

H -Volumeof Wéi:er consumed (m*) =135 L/person/day x 2175 ( Average
population affé;:t.éd' in the s’urreundin-g.:_twoi\ﬁ/ards (annexure 9) ie 135/1000 m® x
2175 =294 --m3lda3z ( rounded to nearest non decimal value)

ie per Year it is 294x 365=107,310 m®

WP -Basic water price of (Rs./m’)="Rs4/m’ (Annexure 10)

K _Coefficient of water to be used for various purposes (K =0.08 to 2.5

depending’*é'n-ﬂié .i:lse)ﬂ 1 ( domestic) -

D (SW) = 4 x 107310 =Rs 429,240/year

Total eco econo:‘n’ic-‘assessfnent of water _ Rs 429,240 X 8 = Rs 3,433,920/-

for the mining period of § years

LD. Damage due to ansustamabie extractlon of minerals

Damage assessment in this step mciudes the cost of the illegally excavated minerals and also
the cost of restoratlve works.For'the restoratlon of the damaged siteof an area of 4.0270 Ha
and 1.0160 Ha iarge amount ordinary earth from elsewhere is required . In addition to this
there includes tﬁé removal of total quantity of 20350 MT of ordinary earth .Even though

complete restoratlon i$'not possible i i this case at least restoring to a condition that is not
damaging to the env;ronment 13 to be made _
In case of 111ega1f unsustamabie extractlon operatmns the total amount of damage shall be

calculated bythe formuia given below:

D(E)= QxP+RE
Here D{IE )= (QstonexP+Q0rdmaryeartth) + RE

D(IE)- Exteni' of damage to be caused by illegal/ unsustainable extraction of mineral
resources (Rs).




Q -Volume of iii;egaﬁy extracted mineral -ijé'sources (MT)

The amount of illegally min'ed'-'minerais '--as‘--bétimated by the District mining and Geology
department is éé'_'fdil'ows. _.

Quantity of mineral *illegally mined =18.57,454 MT

Quantity of .ordinafy' earth illegally mined = 2035 0MT

P- Market rate _9'1" price of mineral resources (Rs.)

The market-pri'é'é.'o.f f_fhé.fninéral and orﬁihé;'y earth as per PWD/ irrigation Price list norms
are as foliows ' | .

Market price of the stone'= Rs 788 / ton ( 1nciud1ng GST ) ( Annexure 12 )

Market price of ordmary earth=Rs 300/-ton - -

Further testoration of the reclaimed area can be made by replantation of the same crop ie

Rubber plants itself and accordingly the exPen's'és' of the restoration steps are calculated.

RE-Expenses on possible restoration measures
Total cost requxred for rubber cuitlvatlon per acre -Rs 48424/~ (Annexure 13)
ie Rs 4842400/— per Ha
- For the total- damaged area of 5. 043{} Ha itis 24,420,223/ (Rounded to nearest
non-decimal value) '

D(IE ) = (1,328,197, 640 + 5,539,800) + 24,420,223/-
= Rs 1,358,157,663/-

Damage 'dl_'l'e -tb“_-'-ilie'gal extraction of | Rs 1,358,157,663/-
minerals :

L. TotallntenmEnwmnmental Damages Assessed

LA Tofai' cost “of land lost due to illegal

mining acivities Rs E Rs 10,086,000/
LB Land plot damage Rs 218,317,520/~
Total damages on agricultural loss (Rs)




For .thé .peﬁi.od of .'8yrs

I.C Total ecologic-economic assessment of
Watet'---fﬁndsi'-(Rs.).- o Rs 3,433,920/-

ID : .-Interim Damage assessed for illegal | Rs1,358,157,663/-
mining .

Total" Interlm Envnronmental damage | Rs 1,589,995,103/-
assessed

The total mtenm Env:ronmental damage assessed for conducting
illegal mmlng activity isRs 1. 589 995,103/- (one  fifty-eight
crores mnety nine - lakhsnmety five thousand one hundred and
three only)

II Exﬁéﬁs’es Z-ﬁf’i'th'ré“sp'éét' to long 'térm restoration /rehabilitation plan
The eXpehs'e"s with respect to long term restoration can only be made after
the preparatlon of an effectlve Environment Management Plan as per the
. ;'EIA gmdehnes The samé is to be approved by the concerned authorities
;after field visit and assessment. -

ML Cost assocmted wnth alk studles, investigations and reviews associated
with damage assessment and restoration activities
The cost associated with the present studies are to be made once the entire
exercise of damage assessment and finalization of restoration measures are
__compieted

Fmdmgs and Suggestmns

1. The jomt commlttee has assessed the Environmental damages made to the site
and the same is to be recovered from the defaulting industry with suitable



modﬁiﬁ:c:aﬁén’ in | asséssine.m:'.if .'réc';iiir'ed and may be utilized for making a

. Al these ‘types of -'dam::tge's' mainly rtesult from the lack of
continuousmonitoring of the mining activities in a time bound manner (may be
once in three months). This responsibility can be executed by the local self-
government offices followed by report submitting to the concerned authorities.

The current practice: of submission of six months report by the industries
themseives Wlﬁ not brmg out’ facts m aﬂ the cases.

. Any of th’é'-'da'mage 3c’a1’1'§e'd' to' thé environment is likely to be a permanent
irreparable damage and therefore we have to consider the prevention as better
than cure in the case of Environmental damage. Hence steps to prevent any
kind of illegal activities are to be strengthened rather than looking into the new
measures - of reclamation and restoration. Continuous and time bound
monitoﬂ_ﬁ_g- by the govemment officials /technical experts is very much
important. A panchayath level constitution of the such committees and
evaluation at panchayath level may be a better mechanism to preserve the local
enviroﬂrﬁént'anywhere. .

. Risto be noted that for the rec}amatxon of a total damaged area of 5.0430 Ha
with  a quantlty of 2 644 380 MT ‘ordinary earth can create another
envxr(mmentai damage elsewhere. The environmental damage caused by the
transportaf;_on ‘of this much soil is also to be considered. Already made illegal
damage 'é‘h{}ﬁi{i not.give way for another legal damage. Hence in this case the
pes's.ib'ilif'y" 6f iretaini.'xiglrith'é--'hug'e:;iinount of precious water with all protective
mea':s'ilr'_e_é.-.?n_'f:thésé'pifs 'fdr-.'ddr:iiés':ﬁc?irfl_‘igation purposes of the Panchayath may
be conéidétéd'--.ﬁs'-a -good 'altéi‘héﬁfe ‘and environmentally friendly approach. A
detaiiéd;-_ : St't'i(iy' : ianiVihg:'_ ' the investigations by the concerned
depar_t’ri;'éni:s/ex;}erts/ ﬁirrigatiﬁn'_ﬂdepé_ti'tment is very much required in this

direction:

A corripfe}iénsiVe Environment Management plan is to be made in this case for
the effectzve and long-term restoration of the affected site. The EMP is to be
submitted to the concerned authontles and should get it approved after the field
inspection and proper assessmient. An effective implementation strategy is to be
followed with continuous monitoring by the local authorities




&

6. The coﬁi}jén'y should be prevented from any of the illegal activities at any of
the sites and should be’ mstructed to get all statutory clearances for any type
mmmg actwmes :

7. The mlmng acthties shall be: sustamabie and should include measures for the
restoration of environment. It is: to: be noted that the remediation to a damage
happened to the environment is 4lso a process demanding immediate action and
a long gap happened. as in this case'is challenging for the scientific evaluation %E
of the damage subsequently the repair also{ Annexure 14 and 15). It is also to
be noted ﬁi"at in the period between the damage and the repair the environment
is kept as polluted denying the fruits of the beautiful nature to the inhabitants,
The- mmmg and restoratlon activities are to be practiced simultaneously for
mlnlmlzmg the damages to nature.




FILE NO. - PCB/PTA/ICOIQR/29/2007

“"

. KERALA STATE
" POLLUTION CONTROL BOARD
'DISTRICT OFFICE

" PATHANAMTHITTA

CONSENT TO OPERATE
ISSUED UNDER

Water (Preventlon & Control of Pollution) Act, 1974
_ -Atr(Prevention & Control of Pollution) Act, 1981
~ Environment (Protection) Act, 1986

To

M/s. Philips Grano Products,
Noorommavu.P.O.,

| Mallappally, L
Pathanamthltta D:st’ ,;"“‘\\

Co R e S N
i »

) R \C)_
- BITALT oFmge 9
=

e S,

A RN THE 1 3

CONSENT NO: QCO/PTA/24/2008

VALID UP T0:30.04.2011




VALIDITY:.

30.04.2011
! Date qf Commissioning:- _  |
o M/_S:I;Philips Grano Products,
) Name a'r_i'd addressof - ;0?;0?“}1; vubO,
establishment - auappaty,
: Pathanamthitta. Dist.
Telephone : 0469 - 2685256
3 Communication | Fax
4 email
_ o "] ‘Sri. Philip Mathew,
i | Thekkenedumplackal
4 Oc det o ’
CuPi-er;'_ etails Mallappally(West).P.O,,
5 Survey Number | 328f6,329/9, 327/1, 325/1, 305/10
6 village - | Anicad
7 Taluk = - | Mallappally
8 District . Pathanamthitta
Panchayat: Anicad
¢ : Ward. VHI
No; o o
10 Category’ | RED
i1 Scale: @ . S| SMALL
12 Fee Slab 7 Fee remitted. | Rs. 1140/year Rs.3990/-
13 Capital Investment - R
Total Water consumption:- _
14 . S s NA
Water meter instalied for:-
15 PRODUCTS | Granite Stones : 800 T/day




This consg'nt_i_s;gr'a'rite_!d suhjébt to the power of the Board to review and made variation in or revoke the

conditions as the Board deems fit. -

22. Forrenewal of consent application i the prescribed form shill be submitted to the Board between 3 and
4 months in advance of the date of expiry of.the consent along with this consent.

Late a'n_bi_ibé'tibns'will be actented only with a fineflate fee equivalent to 50% of the consent fee.
23.  Nochange, "d_éviatioh qr-a‘lter'ation?ﬂia:t may affect the quality or location of discharge of effluent is to be
made-withdut’-_pﬁ_dr 'wr_itten permission of the:Board.-' Anychange in parficulars  fumished in  the
app]icatidn'ah_dlq# _in"th‘e identity of the occupier/authorised agent is to be intimated to the Board forthwith.
24. The consent isstied is subject fo condmonsspec;ﬁed in the clearances issued by the Mining & Geology
Dep'artment.an-c; Explosive De_pa!fmeﬁt as per the provisions of the relevant statutes.
25.  Suitable’ sﬁ_égiieé'-of trees éhd'- curiain piants '=___sha!f' be planted and maintained within and along the
periphery of the area, fotming a green belt to improve the environment,
26, There shall be minimurm distance of 50m from the quartying point to the nearest residence.
27, Blasting with electric D_étonatdrs shall be ii'rﬁ'itédfto'-a maximum of 5nos at a time,
28. Biasting"and' 'quérrying ‘shal be.ddné_':withcut_ cau__si_f;g"anyi nuisance or damage to occupants of adjoining
or neighbouring fand or building ot posing damage fo health, life or property.
29.  Proper féﬁcir_igjfdf"the' quény area sh'éif be do_né' to avoid hazards and accidents.
210 Soundievel ;égi-‘:irﬁ_'butéide*the boundary of the qarry shall be 55 dB (A) Leq, max.
211. Suspended -pérﬁcii_fété fmatte'r-i_(dust) level at 500ﬁdafy shall be 200ug/m3 max and respirable particulate
matter shaii'fié'_-T'QOPig!m‘*, max. PP
212, After completion ‘of excavation at any site; the land ‘shal be utiiized for rain water harvesting with
protective barriet_s}-a'ny other suitable approved -;iurpdSe or may be rectaimed as per specification.
2.13. Proper fencirig/barriers shall be provided and mairtained all around the abandoned deep quarry pits to
avoid accidents. AP
2.14. Mining below ;ﬁorihal__'watér"tab1é by continuous pumping shall be avoided in summer period (March, April &
May) to prevent 'dﬁn'king'Wate%i-shOﬁége in thatarea. -
2.15. Air compressors used for quarrying shall be acouistically ericlosed to control the noise.
2.16. Noise creating activities suchi as driling; blasting; breaking loading etc shall not be done dyri

DATE: 12062008 . o e SIGNATUREE S
L0/ OFFICESEAL otk ISSUINGMWHORISY EAPEN
S ’ SR || S dT A cul Eugin“f
Copy to: The Member Sqcretary, - B Eavironmen's
Thiiuvananthapiram. .
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FILE NO. '-"--_PCB!PfrAmezézéobé: " Date of issU&T 29/05/2013 - ;

COKCECRLVACLUA

"% KERALA STATE

 'POLLUTION CONTROL BOARD
 DISTRICT OFFICE

s PATHANAMTHITTA

" CONSENT TO OPERATE (Renewal)

| . ISSUED UNDER
. Water (Prevention & Gontrol of Pollution) Act, 1974
" Air(Prevention & Control-of Pollution) Act, 1981
s
" Environment (Protection) Act, 1986

o

eozqlsley |

3

-

' M/s Philips Grano Products,
.7 Noorommavu P.0,
Mallappally,
~Pathanamthitta Dist,
. Pin 689589

coNSENi NO: .'QCGIPTN:24IR1!2013' : VALID UP TO: 30/04/2014 i;_ ‘
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(VALIDITY:- [730/04/2014
1 |pateof -
Comm'i's'siohing:- e
| Philips Grano Products,
. o g Noorommavu P.O,
5 Name and address of + Mallappally,
establishment .i Pathanamthitta Dist,
: 1 Pin 689 589
_ | Telephone : 04692685256
3 Communication o Fax
! O lecmall .
_ _ | ‘Sri Naveen Mathew Philip,
e e -1 'Thekkenedumplackal,
4 Occupier details Mallappally West P.0,
{ Pin 689585
s Survey Number - 328/6,329/9,329/10,327/1, 325/1, 325/2,305/10,
| Ittt A 305/11
6 village - | Anicadu
7 |Taluk - Mallappally
8 Di'stkic_t__ ) | Pathanamthitta
Panchayat -} Anicadu
9 Lo Iy
Ward No: - VI -
10 Category * | RED -
11 Scale | sMALL
12 |FeeSlab ] Fee remitted | Rs:15000/ year Rs.52500/-
13 | Capital Investment - - | Rs75-100 Lakhs
Ll .| 250Lit/day
14 | Total Water consumption| =~ -
15 'Cbh_sent Details : -QCQ/PTA/24/2008 valid up to0 30.04.2011
| _' . | | Tréétb‘rwith compressor : 45HP each {2nos)
16 M_ach-;_nery Details | Bxcavator with Breaker : 1no
17 ' -Proddct/ACtivity' e Granite Quarry

Co

i



2.2,

2.3.

2.4.

2.5

2.6.

2.7.

2.8.
2.9.

This consent is granted subject to the power of the Board to review and made
var;atxon ln or revoke the condmons as the Board deems fit, as per relevant Acts
& Rules '

This concent is 1ssncd on the basxs of the minutes of the hearing conducted
by Member Secretary on 06.05.2013; as per the judgment in the WP(C) No.
28830/12 ‘dated 07.03.2013 of ‘the Hon'ble High court and subject to
iCn*cuIar No PCB/TAC/MOEFMIG/OB dated. 5.12.2012 of the Chairman.

_'i‘hzs consent unless w:thdra\m earher and subject to condition No.1 shall be

valid up to- 30/04/2014 For Tenewal of the consent application shall be
submxtted m the 3rd month before expn'y ‘of consent.

No- change, dev;atlon or alteratlon that may affect the quality or location of
chscharge of effluent is to be made without prior written permission of the
Board.  Any change in ‘particulars furnished in the application and/or in the
'ilden’nty of theé occupxer/authonsed agent is to be intimated to the Board
_forthwnh :

. ‘The consent 1ssued is sub;ect to ‘conditions specified in the clearances

: 1ssned by the Mining & Geology Department and Explosive Department as
per the provisions of the' relevant statutes and based on the site plan
approved by the Village Officer.

There shall be minimum distance of 100m from boundary of quarry operating
area’ to residential buildings, place of worship, Public buildings, public read
- havmg vehxcu‘iar traffic, river or 1ake, rallway line, bridges etc.

-:_-Quarrymg shall be' only w1th1n the ‘area confirmed within the fencing with

: G Lwire and the fencing shall be maxntazned always.
Boundary shail be fenced before operanon of quarrying activities.

Blastmg and quarrymg shall be done without causing any nuisance or damage to
occupants ‘of adjoining or neighbouring land or building or posing damage to
health, hfe or property.

2.10. Sound level at im out51de the boundary of the quarry shall be 55 dB (A} Leq, max.

2.11. Suspended parttculate rhatter (dust] fevel at boundary shall be 200ug/m3 max and

respn’abie parncuiate matter shal} be 1{)Ong/m3 max.

2.12. After completlon of: excavatlon at any szte the abandoned quarry shall be utilized

for rain water harvesting with: protectwe barriers/ any other suitable approved
purpose or may be rccla:med as per spec;ﬁcanon

2.13. Proper fencmg/bamers shall be' prowded and maintained all around the

abandoned deep quarry pitsto avozd accidents.

N v




2.14. Mmmg beIow ‘normal water table by continuous pumping shall be avoided in
- summer: ‘period (March Aprli & May} {o prevent drinking water shortage in that
area,

2.15. Air’ compressors used: for quarrymg shall be acoustically enclosed to control the
noise. .
2.16. Noise creatmg actmties such as drzlhng, blastmg, breaking loading etc shall not be
-done’ durmg mght time (Gpm Gam)
2.17. B}astlng shali be doné at speaﬁed time wzth prior signals.

3. ADDIT!GNAL CONDITIONS
3.1. The apphcant ‘shall obtam the Enwronmental clearance from the concerned

Department

3.2. Quarrymg operatlons shall be started only after obtaining the D & O License under
the Kerala Panchayat Raj‘Act from: the: concerned Local Self Government Institution
and submzttmg acopy of the samé to the concerned District Office of the Board.

3.3. Only exposed rock shail be quarmed

34. Vahdzty of thls consent will be only up to 31.06.2015, and shall be extended on
productwn of valid lease permit from the Department of Mining and Geology and
based on the site condltmns ' :

3.5. anaste shaH be d:sposed of inan envnronmentally sound manner.
The foliowmg detaxls shall be’ submltted to the Board on or before 315t December every

year',
sl Particulars Of Quantity -of e-wa‘ste Quantity of e-waste Mode of
No e-waste . disposed in previous proposed to be disposal
year disposed in current
R year

3.6. Adequate ﬁre fi ghtmg equzpment in: accordance with the fire safety regulations shall
be 1nstalled in the unit. :

3.7. The apphcant shaii put up a'sign board of size 6x4ft near the main entrance of the
unit. One board shalt display consent no. wrth validity & conditions 1.2, 1.16.

G
- . SIGNATURE & SEAL OF
OI‘FICE SEAL ISSUING AUTHORITY

L
Copy to: - (1) The Chief. Envﬂ i“ngmeer RO TVM. -
(2} Stock file.
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- PHOXE:D Qa68-2223983 ) :
. i
1

s _"_K_ER?‘\,'LA STME:péu-ufzoﬁtommm_. BOARD

DISTRICT. _cptfz_ézj:g.':?ﬁmmmm;x

\.l.::r_.-:"'i;; R : :
. MAKKMMUNNU;}»}@ANAMWA# 689 645.

P‘é't.xki?fAﬂébiQt&‘%samos_-. : Dated: 117112014
N INTEGRATED cor:sswr‘frd-oramm-nmi:swab ' i
Causent N‘;.:chiivranim,amé ' ‘
TRt (i} Your applicuaion Ty e, LR .
-y Cansenk N QCOMA?ZMR;!.’.Q13_@::';2&'.?.9)051‘20}3‘\.’;11‘;& op 3004014 '
T N ;

T “Consent 10 ‘operate” -iséubﬁ"'-ﬁdc:’r&fc'm}cel 1o Mz Philips - Grano Products,

-Nbd_ro‘mm.‘i_@t_LP.O" 'Mail#ppéglly;?aﬂwaaﬁiﬁm'ﬁms!; Pin- 689 589" is“herchy renewed wp W R
7 3pI042017. The copy-ofcdnseﬁiundcr_’rtfil-a;r_t‘«schcd'hcrpﬁdn is‘partof this renewal order and - o
: pulated theeein and the following vasietions. i

" s order s subject 10 thie conditions stipu
+ 360472007 S :
ot NoJQCOrPTmm,mB_dm.:d.;smsams' :
Sk U Validuplo 30042004 /
¥ ig,  Machinery details R _I.Excawzator'With'chakcr {1no) 150HP
i s T S T 2. Tractor with COih’preSsor'('lno)JlSH? !
17 Products - ST ;2 Rubble - 300mfday '
s Muhih’&‘{carof | v 3_U01R017‘

p Vakidity e
1.15. - Previous Coisenl detiils

AR

Al other congitions semaiin unchnged. ‘
L For and 08 Behalf of the
| ‘KERALA STATE POLLUTION CO

R e S EHVIRONMENTA :
- -li'ucs':Cbpy'dfcbnsenmndcrrct‘.?.. R PAULUS BAFEN
IR o : : Caviconmentsl faginver

e S R
s Naveen Matkew Prilip, . P 5
o ;The‘:kcncddmplack.‘ai. === T 5
:.'i: o Mallappally Wcst.-’i’D, EREE s B
U i1 689 585 N Qi
Lol e i 0 _,'m
Lo copy w0 (1) Office COPY - 45 ’\
R (Z)Smck.ﬁic- S - ¥
. ey o 22! l_‘"
- \\‘
3




. Ths: cons::m is gran:ed suh;ectta me pmver of Ihe Baard !a 1evisvi- am rr.=d= mauon m or revcxe the-
: comjmons. s hé anrd deemis il

22, .For unew‘lm consemapphumn in tne p:escnhed form shali be subnuv.;d mthﬂ Buard Eeme_e.n 3and
4 rmmhs iy sdvanceof he déte of expgy oflhe eonsenlalongwam uusmn.-er: _' :

'-ﬁnellal‘ '{ £ & {nvalenl 19 50% of the CDn:.t:Tlf fee,

23 2 ‘change, deviation or al@ration that may aaect the quadity oF bcauuw of dtsuharge of efiluent is 1 be
At 'cn,whoul prior wittien perinission of thé: Board, myma'\gcm panicuars, fumishied  im the
: upp!lcallon andlor in ma adanutyd the' ocwpmmmensad agent is lo ba mmnaned 10 the Board form«m

Al The eonsent issued s SUbjeCHD mﬂdams specmad inthe ciearances :sssa:t by me Mining & Cwlogy
: :"_DEpamnen! and Exph»sve Bepanmem as perihe provigions of he relevam al.,tutes .

25, :Suuab}e spea&s of traez “and cunam plants sball be planted ano mnimahrd wnhm and aiong the
: .:_penpheryohhp-area. mmgagmenbeummwuvemeenwommm s

26 Thei?e shiall b minknum distance of Som fro_m the quan'ymg point tothe neatest fesidence.

27 Biastsg thh elacuic Delandlors snallbe imted te amaimum of 5n0s 3t .
1 nccupams of adjoiping

1ing and quarrymg shlk be danr. w:lhaut mus;ng any nuisance of damag.

250 E
o __}m wghbounng land orhuda"mg of pns;ng damageiohealm e or propeay.
" gs. ‘Properfencing of uu. ity atea shaltbe donc to avoid hazards and: accidents.
' '2'...10.'. .,ound levélal tm oilsid the bouridary of thequany ; shall be 55.dB A L¢q. WK,
o max and respirable paniculaie

_'2.1'{; E SuSpenned pamoulale matier {dust !avet at boundary shal! be-200pg
: mauar sl be 100pg/m, max. : _
22 --'.-mer compzeuou ol c).cavdhm @ any sue 1he land shall be ofiized for Fain waer navesing with

'pmxec:uve bamefs! any omera.mtwe apptoved purpase of May be r;claimed as-per speciication.

_ é.t:s' 'Fropar f:nmng!bm:s siuiba p:owded and mamtamd all amund the abandoned de-c-p quasry pils 1o

Ci avold accidents.
- -_?,N Msmng bebownmnalwaleﬂablebyconmus fump
May) ) prevanl dnnkmg alsr snouage i thal area,

r;ymgshau'be acousucauyendoseu to conirol the ResE.
hlasung bfeakmg Yoading etc shatt not be done during mgmum;.

mgshall be avosded in sumunerpeiod (Match Apnl &

p 2.15. Alf compressors used for que
2 14, Nowses creating ;'-.ctiviﬁe::'"sum 33 dnﬂmg‘

GATE 5062008

PAULUS E

Copy o: The Member Secrek
}Ln}'lmomu\lhi Fagloser
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FILENO. - PCBIPTAIQRI14612013 Date of issue: 29.05.2013

CURETRACL A

| KERALA STATE
" POLLUTION CONTROL BOARD
. DISTRICT OFFICE

. PATHANAMTHITTA

'+ CONSENT TO OPERATE (Fresh)

_ ' |SSUED UNDER

S B Water ('P_ré'\kéﬁﬁﬁl_ii?-&' Control of Pollution) Act, 1974
S Air(Prevention & Control of Pollution) Act, 1981
s
" : _Eﬁﬁrﬁﬁﬁ"séhi'(Prot'ection) Act, 1986

" To

\/ﬁk LB ’'M/s.Philips Grano Products,

W ‘| Noorommavu.P.0,
o " Mallappally- 689 589,

 Pathanamthitta - Dist.

VALID UP TO: 30.06.2015

Y
- RN

o R
f e

CONSENT NO: QCOPTAM48I2013 ~ F5ii -

L
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=

TVALIDITY:-

Date of Commissioning:-

| 30.06.2015

-estabiishmént' S

1 Philips Grano Products,
o Sl _ 1 Nooremmavu P.O,
| Name and address of ==~ . .

Mallappally,

* | Pathanamthitta Dist,
| Pin 689 589

Communication

Telephone : 04692685256
Mobile
Fax

-} e-mail

F

._ Occupier details

Sri Naveen Mathew Philip,

o Thekkenedumplackal,
1 Mallappally West P.O,
-1 Pin 689 585

Survéy 'Number“'

1 326/2,326/4, 326/5

[village

- | Anicadu

Taluk.

i Mallappally

W~

|| District .-

' | Pathanamthitta |

| Panchayat
| Ward No:

: Anicadu
1 Vi

10

Category

‘I RED

11

Scale

SMALL

12

Fee Siab / Fee remitted

Rs. 12000/ year

Rs.78000/-

13

| Rs.60 Lakhs

14

5 Tdtéi:_w;a_’tér c‘d‘risqmptién e

1250 Lit/day

15

' (:Zo_ns_én."c'_ Détéii's

| | Fresh application

16

Machinery Details

Tractor with compressor : 2Znos

Excavator with breaker

17

| Productyactivity

trafifte Quarry P




2.1

2.2,

2.3

2.4.

25
" issued by the Mmmg & Geology. Department and Explosive Department as
per the ‘provisions of the relevant statutes and the site plan approved by

2.6.

27,
G wnre and the fenc;ng shali be ‘maintained always.
2.8.

2.9.

Thxs consent is granted subject to the power of the Board to review and made
vanat;on in ‘or revoke the condltions as the Board deems fit, as per relevant Acts
&Rules : ' C

Th:s consent 1s 1ssued ‘on the hasxs of the minutes of the hearing conducted
by Member Secretary on 06.05.2013, as per the judgment in the WP(C) No.

'_28830/12 dated 07.03.2013" ‘of the Hon'ble High court and subject to
. Clrcular No.PCB/ TAC/MOEF/416/GS dated. 5.12.2012 of the Chairman.

'Thls consent, uniess mthdrawn earlier and subject to condition No.1 shall be
“yalid up ‘to 30/06/2015 ‘For ‘renewal of the consent application shall be
: subm:tted in the' 3rd month before explry of consent.

No change, ddviation or aiteration that may affect the quality or location of if the
~siteis to be made without prler “ written permission of the Board. Any change

“in partlculars furnlshed in the apphcatlon and/or in the identity of the
B : occupler / authensed agent is tobe mtlmated to the Board forthwith.

The consent issued is sub]ect to condxt:ons specified in the clearances

‘the inlage Officer.

There shall be mlmmum dlstance of 100m from boundary of quarry operating
-area’to ‘residential” buﬁchngs, piace of worship, Public buildings, public road

hawng vehzcular trafﬁc, river or lake, razlway line, bridges etc.

:'Quarrymg sha}l he only mthm the area confirmed within the fencing with

_Boundary shali be fenced before operauon of quarrying activities.

Blastmg and quarrymg chall be done without causmg any nuisance or damage to
occupants of adjoining or. nezghbounng land or building or posing damage to
health hfe or property.

2.10. Sound }evel at 1m outsnde the boundary of the quarry shall be 55 dB (A) Leq, max.

211 Suspended pamcuiate matter: (dust) level at boundary shall be 200pg/m?3 max and

: respzrable partlculate matter shali be 100ug/m3, max.

2.12 After completlon of excavataon at any site, the abandoned quarry shall be utilized

for rain water harvestmg with protectxve barriers/ any other suitable approved
purpose or may be redaimed as per specification, with the soil removed from the

31‘33 .




213, Proﬁe_'r;.-ffencihg'/bﬁfrié:?s:'sh'é'l._l_:_" be provided and maintained all around the
-abandoned deep quarry pits to avoidaccidents.
2.14. Mi'n'iﬁ_"g.fﬁélow.'nori'iiai water t_a*hl'e'by continuous pumping shall be avoided in
‘summer period (March, April & May) to prevent drinking water shortage in that
area. B =
2.15. Air 'cbihﬁfééﬁbt‘s uséd’for’qﬁa%ﬁiﬁ’g.éhall be acoustically enclosed to control the
noise. '

2.16. Noise creating activi es such as drilling, blasting, breaking loading etc shall not be
- done during hight time (6pm - 6an)

2.17. Blasting shall be done at specified time with prior signals.

3. ADDITIONAL CONDITIONS

3.1. The applicant shall obtained the Environmental clearance from the State
Environment Igpact Assessment Authority.

3.2. Quarrying operations ‘<hall be started only after obtaining the D & O License under
the Kerala Panchayat Raj Act from the concerned Local Self Government Institution
anid submitting a copy of the same to the concerned District Office of the Board.

3.3. Only exposed rock shall be'quarried. -

3.4, Validity of this consent will be only up to 31.12.2015, and shall be extended on

‘production of valid permit/lease from the Department of Mining and Geology and
based on the site conditions.

3.5. E-waste shall be disposed of in an environmentally sound manner.

The fo'ii'oi_?\{ing-'-dééaiis'shél'i be submitted to the Board on or before 31 December every

geap.. oA

5] | Particilarsof | Quantity of e-waste Quantity of e-waste Mode of
R disposedin previous proposed to be disposal

No{ - -ewaste. |- cyear disposed in current
e R year

3.6, Adequate fire fighting equipment inaccordance with the fire safety regulations shall
beinstalledintheunit. = -
3.7. The applicant shall put up a sign board of size 6xAft near the main entrance of the
unit. One board shall display consent no. with validity & conditions 1.2, 1.16.
MV AL

B

T  SIGNATURE & SEAL OF

. OFFICESEAL | {SSUING AUTHORITY
L e L '_/"'_,_,‘ , LN

et

K.RAJENDRA BABY

Copy to: - (1) The Chief.Envtl.En ineer, RO, TVM. _ ;
pyto:- (1) | i Environmental Engiriee.

- {2) Stockfile.
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‘ F“'E:ﬂé_;'.:PG:BT’P?NQQ?‘S’?G?" e Date of issue;01’€310151

“"

: KERALA STATE
POLLUT!ON CONTROL BOARD
“DISTRICT OFFICE
PATHANAMTHiTTA

- CONSENT TO OPERATE (Renewal)
| f{tséf't}sb

UNDER

Water (Prevent:on & Control of Poilutxon) Act, 1974 .
Ail‘ (Prevenhon & Controi of Pollutton) Act, 1981
o A f..-& |
S --’Eﬁvs’rgin%hent_-_‘tPrét__e'ction) Act, 1986

- M/s. Philips Grano'Products Quarry
Nooremmavu.P.O,
Mallappally —689 589,
Pathanémthltta Dist.

CONSENT No:-QCOJPTAﬁzts!RJ:}GiB‘ 7 VAL!D UP TO: 30/06/2018




| VALIDITY:-

1730/06/2018

1
M/s. Philips Grano Products Quarry,
e e s | Noorommava PO,
2 Name and address of establishment | Mallappally - 689 589,
R . Pathanamthitta.Dist.
o _ . Telephone : 0469 - 2685256
3 Communication ?:fﬂe ::9446187347
» - | eemall :naveenpeege@®gmail.com
RN _ _. Sri. Naveen Mathew Philip,
Vs s Thekkenedumplackal,
4 Qc_cgp;e; _det;aﬂs . © -] Mallappally.West.P.O,
R N .| Pathanamthitta- 689 585
5 { Survey Number . 326/2,326/4,326/5
6 Village- . Anicadu -
7 Taluk: E Mallappally
8 District’ | Pathanamthitta
Panchayat ~| Anicadu
? o o s
-_Wand.;]\}o;... S C Vi
10 Category _|RED
11 Scale SMALL
N Rs.12000 / year Rs.39,000/-
12 Fee Slab;/ Fee remitted: DD.No.569544 Date : 19/05/2015
' _ Bank: South Indian Bank
13 Capztal Investment .t . |Rs eblakhs
14 Total Water consumptlon - : -1200L1t/day
15 Efﬁuent Generatlon | 200 Lit/day
16 Modc of dlspcsal of treated efﬂuent Percolation
17 Eﬂ‘luent treatment detazis | Septic Tank &Soak pit
18 Date of Commlssronmg | May, 2013
Prevms Consent detalls - | QCO/PTA/148/2013, dated. 29/05/2013,
19 (| Validup to:30/06/2015
20 Date of recelpt of comp!eted 09/06/2015
application - . - :
_ : Is Tracter with compressor - 2nos (15HP)
21 M.achim.e:ry_' de.tm E Excavator with Breaker -1no (150HP)
22 PRODUCTS/ACTIVITY | Rubbles - S00MT/day




2.1. Thss consent ts-granted based on the appiicatuon affidavrt and other particulars filed
by the occupler ‘certificate from ‘the' Vﬂiage officer and subject to the power of the
Board to review and made variation in ‘or revoke the conditions as the Board deems
fit.

22. This consent is: |ssued subject to the Circular No.PCB/TAC/MOEF/416/08 dated. |
5:12: 2012 of the Chauman and subsequent directions, Govemment orders, Circulars 5
and- court orders ' :

23. No change devnabon or alteratton that may affect the environment, extent and location | ’
of quarry ; shaii be made.” : I

RN

24, Any change in: partnculars furmshed in the applicationfthe identity of the occupier/
authorised agent is to be intimated to the Board forthwith.

25. Thereshallbea minimum: distance of 100m from boundary of quarry operating area to
res:dentaa! buztdmg, placeof worshlp, public buildings, public road having vehicular
trafﬁc nver or lake, raﬁway Ilne, bndges etc.

2.6 Quarrymg shali bd done on!y wathm the area marked in the location p[an
27. Quany:n‘g-area-s‘hall be'ea'rmarked beforei‘commenoement of quarrying activities.

2.8. Blasting and quarrymg shall: be done without causing any nuisance of damage to
occupants of adjczmng or neighbourmg fand or building or posirig damage to health,
life or: property

29 Afte} complet;on of excavahon at any sute, the abandoned quarry shall be utifized for
ra:n ‘water hawes’ung with: protect;ve bamers! any other suitable approved purpose or
miay be reciamed asper specn" cat:on

2.10. Proper -fencin'g/barriers shal! be pr’ov_ide’d and maintained all around the abandoned
deep quérry' p’its fo ‘avoid-accideni's :

2.11. Mining below normal water tabie by cont:nuous pumpmg shall be avoided in summer A
penod (March Apni & May) to’ prevent dnnkmg vmter shortage in that area. !

2.12. Noise creatmg actwntzes such as dniimg, blastmg, breakmg loading etc shall not be
done durmg night: tlme (Gpm Gam)

2.13. Blastmg -s_hati_ -_be-dor‘se at:s‘pecnﬁe_d.txme with prior signals to avoid accidents.
2.14.The 'PM;G:'_in:--é‘mbi'eht airat .ﬂié:b‘dun:dgiy shall not exceed 100 pg/n®, max.
2.15. The' Scund ievei (Leq) at 1m ouisrde the boundary of the site and near residential

locations should not exoeed the ambl"" "ﬁouse standard applicable fo the adjoining
areas. ' .




ADDITIONAL CONDITIONS ;
3.1. “The consent issued from the Board will be valid only for a period during the period
when all other statiitory or necessary clearances from other concermed authorities are
valid. - The consent issued from the Board is only with respect to the powers vested :
under the Water Act, 1974, Air Act 1981 and Rules there under. The operation of the ;
unit shall be commenced only after obtairing clearances from all concemed authorities”, ?

3.2. No oﬂzéffﬁé:éhinéﬁes shall be Op'er:at"ed'i\_k_\&thcut prior Consent of the Board. '

33. Qua‘hfyirig"'-_ﬁbe'faﬁbh's shall be started only after obtaining Mining permitiease from
Mining & Geology Department and D'& O License under the Kerala Panchayat Raj Act ‘
. from the concemed Local Self Government. ‘

34. Adequate safety measures shall be provided in accordance with the fire safety
regulations. ‘ ' AR

3.5. The a‘ppli"c'aht_-“é_hall_'_;}ut up sign boards .-near' the main entrance of the plant to display
consent -n'umber”&'j\;aiidify; - R :

SIGNATURF & SE
- ISSUING ORITY

PAULUS EA!?EN
Envirenmental Ean-neer

() Stockfile.
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W Generat 0473 2312990, 2308153 2518154, 2318155 Lrasman: 2518150 Member Secretary: 2218151
j. E-mail: ms kspcb@gov.in FAX' 0471 - 2318134, 2318152 web: www keralapch.nic.in

— KERALA STATE POLLUTION CONTROL RBOARD
N Gtﬁa(ﬂ@ Vounsm: acllmiaonem mlomen geruodadl

‘“‘# 0 Pattom P.O.; Thiruvarianthapuram - 695 004 5
: ‘nigo” n_a'}ss mﬂmgmmmugmo - 695 004

PCB!’HO!’!‘AC/GOM/%:/?OM 5 Date: 09/09/2015

CIRCULAR

Sub:- Consent of the Board for quarrymg activity — reg,
Ref:- 1. This office letter of even rio, dated 22.04.2015
2. -__Judgment dated: 13 01.2015 of the NGT, Chennai in OA. No. 123 of
12014 and MA. No. 419 of. 2014 and relates cases.
3. ..iudgment dated 15.07.2015 of the Hon'ble High Court of Kerala in
WA No. 1514 of 2015 in WP(C) No. 7781/2015

-:4.'Judgment dated 07.08. 2015 of the NGT, Chennai in OA. No.
':'40001‘2013 '

(The OO}JICS B _}udz,mems under reference (2) (3) & (4) are available in Board's
\xebsﬂ;e) '

As per the above judgments Env;ronmenta} Clearance has to be obtained E

for all quarrymg activity. : ] i
- ‘The National Greén"l'".rifbizﬁal has in page 84 of the judgment under |

reierence {2) stated that’ ‘Hon bie Supreme Court in the case of Deepak Kumar
(supra) has cleariy dn‘ected that the ‘miners possessed of mining area of less
than 5 hectres cannot ‘operate thhout taking environmental clearance. This
could unexceptionaiiy apply to new umts but, in our considered view, would
also apply to exxstmg, mine lease holders as well; except that they would have 1o

be gwen-tzme.to comply with'the' r_eqmrements of law’.

e e A v e 48—

The jﬁdgﬁ'{ént'df'the Hbr"z’ble‘ High Court holds that — ‘valid permit’
mearis permlt which' may cntaii a permzt holder to carry on mining operation
and manmg operatlons can only be carried oul along with Environmental

Clearance.” l"hoqe pemnt ‘holders who does not have Environmental Clearance

cannot'be’ sa:d to have valid penmt on the relevant date.
dee reference {4y the' NGT has banned all illegal quarrying activity in

E SA areas m Palakkad District.




The perrntts & ieases for: quarrvmg are issued from Mining & Geology
and Revenue Depanment Thc ietter oi indent of Mining and Geology is relied
by the Board for 1ssumo consem from the Board. This has been insisted vide

reference (1) based on the commumcatmn received from Mining & Geology

Concession Rules, 2015,
The consent issued to quames by the Board is under Water Act and Air

Act oniy and hence so far the Board is not insisting on Environmental
Cl

subsequent: to the frammg of the Kerala Minor Mineral

earance for fssue of consent, In the background of the above three judgments,

to safeguard the mierest of envuonment in general and to ensure that the

judgement of tile Hon ble Supreme Court which is the law of the land and is

binding on all concemed as a matter of abundant caution the undersigned
hereby 1ssue dnectton to he effect thaz environmental clearance shall be

insisted- for consrdermg issuance of consent from the Board for all quarrying
activities. - o '

Sd/-
CHAIRMAN

Approved for issue

Env1ronme§€1 gmeer 1

To

i. The Chlef Envzronmt.mal szmeer
'Regmnai Otﬁce EKM

The Semor Env:ronmenta! Engmecr-
Regronal Ofﬁce TVYM/ KKD

The Semor Fm ironmental anmzer' '
Dnsmct thu. Pahkind

The Env:ronmentai anmeer i

‘District Office, TVM:/ KLM / PTA / KTYM / ALPY / IDK ¢ EKM 1.

“(Perumbavoor) & 3 (ESC) / TSR/KKD /MLPM / WYND / KNR / KSGD
Al Technical Officers in Head Office

ToIT Cell {for uploading the urcuiar in Board's website)
CA to Chairman

CA to Member Secretary -

-
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= KERALA STATE POLLUTION CONTROL BOARD
’, wgyo amety¥rd, OPP mmmﬁmwwmﬂ, KK Nair'Road, a:;rm‘!masm‘lnﬁmﬂc@mﬁsé’ AR oRlS 680 B4

DISTRICT OFFICE OPP GENERAL HOSP!TAL KK NAIR RGAD, BEH!ND AVG MOTORS, PATHANAMTHITTAS83645 ‘E

web ‘siter www. kerafapcb n.-c in- for Online regrstrat:on visit-krocmms.nic.in/KSPCB
: @msm@%ﬂd mom)g@ongﬁ

g ”

~ CONSO m—_rm AN ALY-SIS REPORT

Date-11.02.2021
Source : Philips Grano Products, Maﬂappaliy {Quarry No: l Point 1}
Date of sampling: 04, 92 2023 7 _ .

Date of sample Recelved 04 02 2021

51 [ PARAMETER | UNIT _ " WITON |
} NO. | : fo . . . QuarryNo.l Quarry No.2
| | Pomtd | Pomt2 | Point3 | Point-4 | Peint-1 | Point-2 :
L o . .
2}?—1 ! R _ . Not
Ii i pH I 73 1. 72 . 7.3 7.3 7.2 7.2 Spc_c_lﬁed ] {
2 o b L Not i
ER . : Not i
n | BOD me/L 9 ) 2 4 19 1.8 0.9 07 | specified ;
i 4 : Not
- \COHducﬁvity.* yimbos/em | 1699 | 1735 | 1699 | 1874 | 8558 7008 specified
P l} o R : : . Not
— Turbidity | NFU | 173 P} ws 158 | 18 16 sp"f'.ff.e_d.-l

6 | Lo : L Not |
L) ps | omer | 6 | TR w6 | 206 | 30 | 26 | seeciied |-
7 "1 REETE 0 Not | .
N \ Cmgho | 1495 | 1798 ] 1495 193.1] 18 \ 155 | specificd |
‘i 8 | . . \ Nt i E
L TC CFU/100mI N | N Nil Nil Nil | specified -
5T T | \ _. 1 | \ o | l
L FC ] CFU/mOml SN ] N | NN Nil | NIt | spefied |

BEENA R
Assistant Scientist




-—.  email: kspcbpta@gma;l com 2 Phone/ fax: 0468-2223981
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e  KERALA STATE POLLUTION CONTROL BOARD
Ny wlep mgnrﬂcrﬁ QPP amomﬁma‘a;wm’l KK Nair Road, ajemidmogaatennatled, aiommanly-ese s4s

DISTRICT OFF]CE :

PP _GENERAL HOSPITAL KK NAER ROAD BEHIND AVG MOTORS, PATHANAMTHITTABB9645

web s:te wwiw. kera!apcb nic.in~ for Onfme registration, visit-krocmms.nic.in/fKSPCB
: BOEMEIYU: QO@‘;@OQ&E

_ Date 11.02.2021
Seurce : Phlhps Grano Products, Ma]iappaﬂy
Date of sampling: 04 922821 S
Date of sample Received: 04.02.2021
ST PARAMETER | . 7 WELL WATER SAMPLES VIV
I.{ | ' House House - | House Muralidhar | P.T Rajan
N .o | owned by | owned by |‘owned | an Nair, George,Va | Mathew,P :
Y Sujith - | Philip | Philip . 1 by poovanayil, | lumannil ramadikk ;
Kumar.C. | = b ] Philip Nooromave | House,Noo | uzhiyil,No
SRR ST o I romavu eromavi
_ RS IR Ll P.O P.O L
| pH 59 |57 68 168 71 6.0 5.7 L6585 !
> TDS, mgL s |30 100 118 120 122 126 )
3 | BOD, mg/L 14 114 _ 13 - |19 0.7 0.8 1.5 - |
~4 I—!ardness, 28 f6 18 . . 18 20 14 ]6-‘_. ) ‘ 2400
me/L, ' '
ST ChiloridemgiL, 120 |14 HED 116 6 12 26 280
B _ - o
o | Turbidity,NTU | 12 - . 16 39 |43 6.2 5.7 5.3 o
I TC, cFustooml |90 | Nl NI 190 Nil Nil 100 LT
8 | FC,CFU/100mt |30 - [Nl INiL 160 Nit Nil 30 o
L_m - i . E . .

Recne v . R
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Govemment of Kerala

Abstract

Water Resources Department Kerala Water Author:ty Revision of Water Charges -
Sanction accorded Orders tssued

Water Resources (Water Supply - B) Department

.O(MS) No. 88 f2014NVRD

Dated, Thiruvananthapuram, 25/09/2014.

Read:- 1. G. O(MS)No 44/2008!WRD dated 25 09 2008
2. Lr.No: KWA!RMC/941/201 1 of the Managmg Director, Kerala Water Authority.-

ORDER

Government are pEeased to accord sanctlon {o Kerala Water Authority to revise water

Chargesas foliows w ef. 01 10 2014

Category and Tariff
consumption level per i
month Fixed o Variable
1 N ~ DOMESTIC
Upto 5000 litres Nil Rs 4fKL with min.Rs.20
5000 to 10000 litres - | NI -Rs 20 plus Rs. 4/KL
SRR e N :Rs 40 plus Rs.5.00 per every 1000 litres in
10009?0 1_50%“&?_8_ Nﬂ.- - | excess of 10,000 litres.
15000 to 20000 litres Nl -‘Rs 6. 00 per every 1000 litres for the entire
S _ consumptlon
— . Rs. 7.00 per every 1000 litres for the entire
20000 to 25000 litres Nit consurmption
A . ‘Rs.:79.00 per every 1000 litres for the entire
25000 to 30000 _i!trgs Nil consumption
e | Rs.12.00 per every 1000 fitres for the entire
30000 1o 4OQQQ l_ltrgs : Nil | consumption
N - o Rs: 14.00 per every 1000 litres for the entire
40000 to SQQOQ_-IItres < Nil - con stmption
T | Re.700. 40. 1000 iitres |
above SOO'OG-Eitres Nil Rs.7006.00 plus Rs.40.00 per every itres in

excess of 50,000 litres

(a) No water charges will be collected from’ BF’L families who consume up t015,000

litres per month.”

(b) For flats fixed charges will be @ RS 50/- per dweﬁmg unit




3 __ NON DOMESTIC

For corisumption -
inamonth
Upto 15000 fitres

Rs. 18/KL with Min Rs.150/-

15000 to 30000 1 Rs.225 Plus Rs.21.00 per every 1000 litres in

itres - |RS50F | excess of 15,000 litres
30000 to 5‘0’000 - | Rs. 540 plus Rs.28.00 per every 1000 litres in
Jitres= 4 _excessof 30,000 litres
above -5000’0" : ' -Rs.-_- 1 100 plus Rs.40.00 per every 1000 litres in
litres = . - -1 excessof 50,000 litres

4 e | “INDUSTRIAL

For co'nsUmpﬁen’

Rs.150/- R’s.'z'meL with min Rs.250/-
ina month ' : '

5 | Sewerage Charges will be appitcable @ 10% of water charges payable by those
consumers who have availed sewerage ¢onnections

g | Therateper ta'p_:per'year:for.-Ruraiiahd Urban Public Hydrants will be as follows:
Municipal Taps Rs. 7,884/- pef,‘year-

Panchayat Taps Rs. 5,250/-per year -

The buik Wa’t_e_i‘"sup'piy.-(Echudﬁhg -';I_’a'nker Lorry) to Local Self Govt bodies /communities

will be charged @Rs.6/K.L. For Tanker Lorry supply the rate is Rs.60/KL
By Order of the Governor,
S V.J.KURIAN
B i -:Additional Chief Secretary to Government.
To

The Maﬁagihg' '{j'iré'ct'br' ‘Kerala Water Aﬁtﬁdri.'ty Thiruvananthapuram.

The Prl. Accountant General (A&E) (Audtt) Kerala Thiruvananthapuram.

The Finance’ Depaﬂment (Vide U.ONo. 93028/PUC1/13/Fin dated 31.10.201 3)
The web & New Medaa Information & Pubhc Relations Department

Stock ﬂlefOfﬁce Copy

Forwarded / By Order

sy ——

Section Officer




Government of Kerala

Abstract

Water Resources Department - Kera'_la -wa_ter.Agthority - Water Charges Revised
Tariff in respect __of‘ﬁdomestic cennecﬁons -_'_Deteiis elaborated — Modified - Orders issued.

Water Resources {Water Supply - B) Department

.O(MS) No. 92/2014/WRD -

- Dated, Thiruvananthapuram, 30.02.2014

Read:- 1. G O(MS)NQ 88/2014/WRD dated 25.09.2014

2. LrNo. KWAIRMC!QM 12011, dated 29 09.2014 of, the Managing Director,
Kera!a Water Authorsty

“*20RDER

1. As per ihe”'G'o'verhr'nent Order read '-a.b'eve, Government have accorded sanction to

Kerala Water :Authe'rity‘te revise ‘water charges w.e.f.01.10.2014. With regard to the

tariff in'ree;jeef' df domestic connections ordered in the G.0O, Managing Director, Kerala

Water Authorsty as per’ the Ietter read above has proposed elaboration of the category,

consumptlon level and tarlﬂ’ w;th a vsew to makmg it more unambiguous.

2. Government have examtned the proposal in detail and are pleased to elaborate tariff

in respect of domestlc connect:ons ordered in the Govi.Order read above as follows:

- litres

Categoryand | Tariff
consumption level - -} Fixed Variable
1 DOMESTIC
“Upto 5000 litres Ni - | Rs.4.00 per 1000 litres with Minimum
: R e R 20,00
above 50001010000 - | - Nl Rs.:20.00 plus Rs.4.00 per 1000 litres in
litres C| | excess of 5000 litres.
above 10000 to 15000 | - Nil . Rs. 40.00 plus Rs.5.00 per 1000 litres in
lires e excess of 10000 litres.
above 15000 to 20000 Nit | Rs. 6.00 per every 1000 litres for the

| entire consumption (0 to 20000 litres)




above 20000 to A N | Rs 7.00 per every 1000 litres for the
25000 htres : S ‘entire consumption (0 to 25000 litres)
above 25000 to NIl i .| Rs.9.00 per every 1000 litres for the
30000 iltres Gl .| ‘entire consumption (0 to 30000 litres)
_above 30000 o '_: Nil L Rs'.i_‘tZ.OO per every 1000 litres for the
400001itres” - | 77" | ‘entire consumption (0 to 40000 litres)
above'_:40_(_}'_00 o . N“ -} Rs. 14.00 per every 1000 litres for the
50000 litres - | : entire consumption (0 to 50000 litres)
' P SrR : - | Rs. 700.00 plus Rs.40.00 per every 1000

above 50000 1itres | NI ) ires in excess of 50000 litres

(a) No water charges wzii be coi!ected from BPL families who consume up t015,000
I|tres per month '

3. The Goverr'i'mént-Orde'r'r'ead iabov_'e'-:s"‘tands'modiﬁed to the above extent.

By Order of the Governor.

V.J.KURIAN
Additlonal Chief Secretary to Government.

To S '
The Managmg Director, Kerata Water Authonty Thiruvananthapuram.

The Pri. Accountant Generai (A&E) (Audtt) Kerala, Thiruvananthapuram.

The Fmance Department (Vzde U 0 No 93028/PUC‘H 13/Fin dated 31.10.2013)
The web & New Mad:a lnformation & ?ubhc Relations Department

Stock file ! {Jﬁ' ce Copy

Copy to: PS to Hon Mmlster Water Resources

Dssposal leading to G. O(MS)NO 88/2014/WRD dated 25.09.2014
- _Gener_a! Administration(SC) Dept."

Forwarded / By Order

@/ML/"

Section Officer

|
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MORTH < MARKET RATE

. Morth( 400 - 499))

MR400 Plate compacter . hour 27.0
MR401 Drum mix plant for cald mixes of appropnate capacuty but not less than | hour 1.0
75 tonnes/hour.
MR402 Paver Fihisher Hydrostatic with sensor control 100 TPH hour 2694.0
MR403 Batch'type cold mixing plant 100-120 TPH capacrty produmng an hour 234.0
average output of 75 tonne per hour
MR404 Cement concréte batch mix plant | hour 1250.0
MR405 | HMP of appropicate capacity - hour 20508.5
MR406 .|| Wet Mix plant @75 fonne per hour hour 1213.0
MR407 | Tipper = : fonne km 3.0
MR408 Cemsnt concrete batch mix plant - hour 1250.0
MR409 | Transit fruick agitater 5 cum capacity. tonne km 3.0
MR410 Batch'mix HMP @75 tonne per hour hour 20508.5
MR411 Crane -10tonne capacity : : - hour 358.0
MR412 Vibrating Pile driving hamrst complete with power nit: and accessories. | hour 4375.0
MR413 Piling g Including double aatina: plle drivmg hammer (Hydrauic rig) hour 4250.0
MR414 Joint Citting Machine with 2-3 blades {for ngtd ) hour 137.5
MR415 Texturing machine (for ng:d pavement) hour 115.63
MR416 Cement concrete batch roix piant @ 175 cura pe hour (eﬁectlve output} hour 1250.0
MR417 Crane 20%onne capamty - hour 1162.5
MR418 -] Plate compacior .. i “thour 27.0
MR419 Alurhiniom sheetmg fixed w:th fective sheeting. - {sgm’ 3495.0
MR420 ‘IAC pipe 100 mm dia- s metre 47.15
MR421 Acrylic polymet bonding cost . - Lifre 1.0
MR422 Alluminium Paint - Litre 160.0
MR423 Aluminium alloy plate 2mim Thlck 1.0
MR424 _{Retro reflactive tap : : 90.8
MR425 Joint Cutting Machi 1375
MR426 Wooden ballies 8 337.0
MR427 Woodén baliies 2 25.0
MR428 Téxturing:machine o 115.63
MR429 HMP 1005440 TPH Capacity . 20508.5
MR430 Stiow blower equipment 140 HP 1.0
MR431 1 Batchifig Plant @ 20 cumihout 2249.0
MR432 | Aluminim sheeting fixed with ASTM Type Xl réfrofeflective sheeting 6216.0
MR433 Induction; deinduction and etection of plant and equiprment including all 7020
compohents'and dccessories for pneumatic method of well sinking.
MR434 cotlar for AC pipe s : each 14.85
MR437 Tube anchorage set complete With' bearmg plate permanent wedges efc jeach 2900.0
MR445 Aliminium ‘shesting fixed with Type Xl refiective sheeting sgm 6216.0
MR446 i Tipper 10 tonne capacity for camage of stone ch:ps from stockpile on hour 3120
Irpad side 1o chip spreader :
MR447 iGelatin L . kg 74.08
MR448 : Tnpperm tonrie capacnty hour 312.0
MR450 {Welded stéel wire fabric 75x50 mm mesh @ 5 kgfsqm 4x30x2.3+5 per  |kg 57.14
“cent wastage
MR451 Motor-Grader for grading hour 2413.0
MR453 . |Crane “15-fonne capacity . hour 1.0
MR454 Boat to carry atleast 20 persons .. hour 1.0
MR455 Induction and deinduction LS 106C00.0
MR456 | Eréction:at Site and comimissioning [ 150000.0
MR457 Hire'and running of pilling rig including double actang pile driving hammer { hour 1.0
complete with power unit and accessories. -
MR458 hour 1162.5

Crane 20 tonrie capacity

printed on 28-03-2021 18:18:35
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Vlbratmg Pile’ dnwng hammer compléte WIth power unit and accessories.

MR458 hour 4375.0
MR460 Crahe 10 tonne capacity - hour 1.0
MR461 Epoxy Injection gun' hour 1.0
MR462 | Hire ¢harges for jack Day 1.0
MR464 .| Sealant primer . kg 1.0
MR465 Permeab!e synthetlc geotexme mciudmg 5 per cent for overlap and sgm 1.0
wastage’

MR466 Galvanization costfor struc’cura! steel for W Beaim - LS 4370
MR467 Galvanization costfor structural steel for Thrie Beam LS 543.0
MR468 Steel circular holiow pale of standard specrﬁcatlon for street lightingto  |each 1.0

I mountlight at 9 m helght dabove road Ieve
MR468 Transit Mixer S cum per km 4.5
MR470 A Teuck Trailor 30 tdhne .c'apa'ci'ty' S tonne km 1.0
MR471 Moior Grader for grading . hour 24130
MR472 Batch'type HMP 30/40 TPH hour 7400.0
MR473 Bitunen boiler oil fired (200 Jitre) - hour 70.63
MR474 | Bitumen (Naturat Rubber Modified) fonne 33464.8
MR475 HMP.of appropnaie capacniy hour 7400.0
MR476 {Wet mix plant hour 1213.0
MR477 |Dozer B-50 hour 22220
MR478 Truek: o000 hour 312.0
MR479 Crow barg - i hour 5.0
MR480 Cost'of Resin’ and hardner adheswe Kit: 918.0
MR4381 Jack Hamivier with Tractor o “thour. 195.5
MR482 Fovical . - kg 220.0
MR483 Corbeuihg'swnes i ino 27.0
MR484 L oose stone S oum 700.0
MR485 Jute Netting - - - . ~fsgm_ 50.0
MR486 Edge Stonie {450mm X 350mm X 100mm) i 63.0
MR487 Epoxy primief 1 - 280.0
MR488 M8 Sheet Tube 76.0
MR489 “1MS Shiget 1.5mim thick 1081.0
MR490 MS Sheet 2mm thic 1381.0
MR491 Tractor Motint Grader - 2411.0
MR492 | Elastomeric slab'se 12000.0
MR493 Galvanized Angleiis.. i 80.0
MR494 Preformed confiniious Chlorprene Eiastomer 4500.0
MR495 .| Comipressible fibre board 350.0
MR496 Galvanized MS Plate 80.0
MR497 Shredded waste plastic - 22000.0
MR498 | Bitunver Emulsion (RS-13 26686.0
MR499 26410.0

‘| Bitimen $65:
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Abstract: e : L

Given the ongoing crisis in India's natural rubber sector, which is known for its remarkable
performance in the ‘past, there has been dermand for state intervention from natural
rubber growers. Any policy intervention however calls for the reliable data on cost and
returns of natural rubber production, which is‘presently ot available. The present study is
an atternpt at estimating the cost and returms ‘of NR production. The study begins by
highlighting some of ‘thé- important dimensiohs of the ongeing crisis- unprecedented
decline in the pnce prodiictivity and” productson Whilé-the sector has been faced with
heightened import competit!on the state support for the sector appears to be on the
declining trend. Drawmg from the pnmary data collected from districts-Kottayam and
Thiruvananthapuram, the study comes with different estimates of costs like operating
cost, total cosy 'a'nt'i total economic cost per. acre and per Kg of rubber produced. The
operational cost per acre of rubber is found to be Rs 37936 in Kottayam and Rs 48816 in
Tmrwanaﬂihapuram and per Kg of rubbe¥ it is Rs 91 in Rs 87 in Kottayam and
Tﬁermananthapuram respectweiy The totai cost per acre is estimated at Rs 48424 in
Kottayam and Rs 64155 in Thirwanamhapuram ‘With this total cost per acre, cost per Kg
of rubber produced turns out to be Rs 117 in Kottayam and Rs 118 in
Thiruvananthapurarri. The above estimate may involve ah underestimation of about 20-25
percent when compared with the cost involved ‘a8 per the practices recommended by the
Rubber Board and .that we observed in case: “of about 11% of the growers who did not
cempromise on vanous operations in the: piantazions The underestimation could be
attributed to the generally cbserved behavior of the_gmwers to cut down various cultural
operations during ¢risis on account of reduced cash flow. We have also generated
different economic cost scenarios by taking into account, returns from inter crop, subsidy
received, potential incorme’ fromi the sale of rubber wood and finally the interest on the
vaiue of land used for cultivation. The estimated ratio of returns to cost is found to be
greater than one inboth the districts. Yet, it is important to note that the estimated net
operating income peracre fs only RS 16732 and Rs 19681 respectively in Kottayam and
Thiruvananthapurany The net total income from an acre is estimated to be much lower at
Rs 5685 and Rs 4343 respectively in Kettayam ‘and Thirtvananthapuram. At the going
market price, the recorded et eperatmg income and net total income for those with
hoiding size below: 'cwo “hetdtares and cfependmg erztsre}y on rubber cultivation for their
livelihood is hke{y tc be below the’ poverty lie. In‘the current context, the need to ensure
remunerative’ pnces along with measures that contﬂbute 10 cost minimization, higher
vield and improving output qua sty by revemping the R&D, extension, training and
developmental activities of the Rubber Board with-a new orientation cannot be over
emphasized. ' .
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL

' (SOUTHERN ZONAL BENCH, CHENNAI)

Original Application No. 142 of 2020

. BETWEEN

o ! 'Renny Jacob George
- 8/o0. George Mathai,

-~ Ovumannil House, Noorommavu P.O.,

| ~Anicadu, Pathanamthitta District 689 589

.. Applicant

- AND

* Kerala State Pollution Control Board,
. Pattom P.O., Thiruvananthapuram — 695
004 Rep by its Chairman

©** and 7 others ... Respondents

o 'JOINT COMMITTEE REPORT AS PER
ORDER DATED 07.08.2020

E.K. KUMARESAN,

- : :Counsel For Respondents 3,4,6 & 7

No.6, Indian Chambers (SICCI)

Annex Building, Ground Floor,

- Esplanade, Chennai - 600 108.
Cell No: 94437 64858, 94443 98701




